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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Saturday, 1st April, 1950

The House met at « Quarter to Eleven of the Clock

[MR. SPEAEER in the Chair]

ORAL ANSWERS TO QUESTIONS
GOLD SMUGGLED INTO SAURASHTRA

*13811. 8hri 8idhva: (a) Will the Minister of Finance be pleased to state
whether any gold was found smuggled into Seurashtra in the month of
December, 1949, and if so, what was the amount?

(b) What steps have been taken against the person who smuggled it and
with what result? i-
The Minister of Finance (Dr. Matthai): (a) No. A case is however under
investigation facts regarding which, it is nob in the public interest to divulge.
(b) does not arise.

8hri 8idhva: What is the meaning of tho reply in the negative, when it
is said in the answer that the matter is under investigation? My question
whs whether any gold was found smuggled and the answer is ‘No.’

Mr, Speaker: The question was ‘found smuggled’.

Sbhri Sidhva: Yes. What is the enquiry for?

Dr. Matthai: The enquiry is for the purpose of ascertaining whether it has
been smuggled.

8hri Sidhva: May I ask whether some Arab passengers were found smug-
gling gold worth Re. 75,00,000 on their way from Okha to Rajkot?

Dr. Matthal: I must regretfully decline to answer the question.

Shri Sidhva; May I ask whether the C.I.D..........

Mr, Speaker: He has stated that it is not in public interest to divulge the
facts. Why should the question be repeated?

Shri Sidhva: I am asking whether there is any truth in the information
that certain passengers......,

Mr. SBpeaker: He has stated that he is not disclosing that in the public
interest. Any number of questions may be asked, but he will decline to answet

them.
(1223 )
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Shri Frank Anthony: How is it that it is not in public interest to divulge
the facts?

Mr, Speaker: It is left to the discretion of the Minister who knows whether
it is and it is not in the public interest to give the information.

Shri Sidhva: What is the value of the smuggled property discovered by
the C.I1.D.? What is the value of the articles found, gold, currency, etc.?

Mr, Speaker: He has not stated that it was smuggled. The enquiry is
10 find out whether it was smuggled or not.

Shri Sidhva: What is the public interest involved in replying to this
question?

Dr. Matthai: We have been advised that replies will hamper the progress
of the investigations which are now going on if any statements are made
regarding the facts on the floor of the House.

Mr. Speaker: We will go to the next question.
Shri Sidhva: My euyuiry was whether my question was correct.

No~n-INDIANS IN ARMED FoOROES

%1312, Seth Govind Das: Will the Minister of Defence be pleased to state:
(a) the number of non-Indians in Army, Navy and Air Force; and

{b) the time when all these services will be completely Indiani‘sed?

The Minister of Defence (Sardar Baldev Singh): (a) There are about 280
military personnel of non-Indian origin serving with the Army, Navy and
Air Force. In addition, there are about 160 non-Indians employed with the
Armed Forces in a civilian capacity.

(b) As soon as possible, that is as soon as adequately qualified and ex-
perienced Indians become available.

e T R ol o fal g ¥ F 8 d W
fFfl @@ w7 # Iog § faQuw @9 F FRo § A SN A
aft gt af g€ &, @ Feor ?

Seth Govind Das: Are the non-Indians still, serving with the Army, there

Lecause of their being experts in some particular military subject or are they
contiruing beeause the tenure of their service has still not expired?

a7 @i fag @ Fff, w9F @@ I AN g ¥ .

Sardar Baldev Singh: No, they are still continuing in service by virtue of
thicir spoeinl knowledge.

s ifFR @ oF W IWE ;AN AFd @ @ w1
& g O waal A waty & wf §, oA #1 qaq faai war g ?

Seth ‘Govind Das: Are also such persons among them in whose case
tenure of service has been extended?
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TR a2 fag : oY gf , 71w 978 717 Y AN AT IEAE |

Sardar Baldev Singh: Yes, Sir. We stand in further need of their expert-
knowledge. .

" ¥z e g fdfadi § ¥ 08 frad § e N s e A IR
AT X P § Rrast v g 7 g4, ww AT &2

Seth Govind Das: How many of these foreigners continue to be in service
because of their expert-knowledge and how many because their term of service

has not yet expired?
TER ga3q fag: frgd W gart arg oA § a7 99 197 04 FY
AN T & |

d'Sa.rdn Baldev Singh: All the foreigners with us are because of their know-
ledge.

TIg TArREe fag c® 33 A agan g fF e e adea
IAHT gH TET &, SAAT 17 AT FIA A g qRaqfgar N frqar aqq
FH ?

Babu Ramnarayan Singh: May I know how long will it take we Indians
to acquire such knowledge for which alone we require the services of these

foreigners?

) T q37 fag « ag Y /2 a1eq Fg 997 92w §, Sfa 7w wre
2 fFgm¥ g, IHaCAR wam fad § ag oI & 7g AA ey
AT, N ST AR F I E |

Sardar Baldev Singh: It is very difficult for me to say anything specific.
I, am, however, of the view that our men and officers will soon acquire that
knowledge which those non-Indian officers possess.

8hri Kesava Rao: How many of these non-Indians are technical personnel ?

Sardar Baldev 8ingh: I have stated that 280 are military personuel, in
a sense, and there are about 160 non-Indians in a civilian capacity.

Sardar B. 8. Man: May I ask whether these non-Indians are being paid
British standards of pay or Indian standards of pay?

Sardar Baldev Singh: They are working on a contract basis and are paid
the sularies agreed to in the special terms of the contract executed.

Sardar B, 8. Man: What is the contracted sum agreed to?

Sardar Baldev Singh: If the hon. Member wants to know it, I do not think
I shull have any difficulty in showing him the actual contract.
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Y F7H : & faRfaral & w9 F soraT Far fafreT qre s =9
#FqarImF wfg afm F a7 g feorawa &7
8hrt Kamath: Apart from considerations of their expert-knowledge, is the:
Bon. Minister in & position to give an assurance in regard to their work and
loyalty to this couatry?
Mr. Speaker: Order, order.

Dr, Degshmukh: Am I to understand that most of these non-Indians are
Britishers? What is their percentage?

Sardar Baldev Singh: By ‘non-Indians’, I mean that in the Army we have

got others than Britishers. For instance we have Goanese, Tibetans, Ceylonese..
Portuguese, Jews, ete

Mr. 8peaker: Order, order. I am proceeding to the next question.

ag wraeaw fag o wrafa wEiew, AR OF agT o0 @@
G T | |

Babu Ramnarayan Singh: Sir, I had a very important question to put.
- faezt et#T : qfed

Mr, Speaker: You may put it.

g wAAEw fag o e am & s gy &3 e e §
g, SUANF TraFd » s FAFg ST N R E ?

Babu Ramnarayén Bingh: May I know the steps the Government are tak-

wg to arrange instructions in such knowledge as is in the possession of these
foreigners?

AR a9eF fag : 3z a9 o 39 fa¥d awed & 9@ &, W@
A T FI9 F A1 gX UF fEew 7 wfm Qg €0

Sardar Baldev 8ingh: Every effort is being made to acquire all that know-
ledge which is in the possession of these foreigners.

LOANS FLOATED BY GOVERNMENT

#1818. 8Shri Sidhva: (a) Will the Minister of Finance be pleased to state

whether the Government of India have raised a loan of 2} per cent. for
15 crores?

(b) If so, how much has been subscribed so far and what is the date: of
zloging the loan?

(c) Was the entire amount of loan underwritten or subscribed by individuals
and if so, what are the details?
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‘The Minister of Finance (Dr. Matthai): (a) to (c). To meet the demand
on the part of institutional investors a further issue of 2} per cent. loan 1955
for Rs. 15 crores was created and is in process of being sold.

Shri 8idhva: How much has been sold, Sir?

. Dr. Matthal: Sir, the total amount of loan of this category which has been
issued so far at different stages works up to about Rs. 60 crores. Out of that,
the latest figure I have seen shows that under Rs. 50 crores has been sold
80 far, '

8hri Sidhva: Was there any underwriting by anybody or by any corporation?
Dr. Matthai: Central loans are never underwritten.

Shri Kishorimohan Tripathi: May I know the date when the loan was
floated?

Dr, Matthal: This 1955 loan? The first time it was floated was in October
1948. Bince then by stages further blocks have bien created, because there
is a general demand for this sort of security.

Shri 8idhva: Out of the Rs. 15 crores, how much has been sold?
Dr. Matthal: I have given the total figure. That is all that I have.

GRANTS TO EDUCATIONAL INSTITUTIONS

*1314. Shri Kesava Rao: (a) Will the Minister of Education be pleased to
state what are the Educational Institutions and Uniyersities which received
grant during the financial yesr 1949-50 and what is the amount granted to
.each of them?

(b) What are the conditions of such grants?

(c) Are grants given by the Government of India to eny private educational
institutions also?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) and (b).
A statement is laid on the Table. [See Appendiz VI, annezure No. 18].

(c) Yes; as finances permit after examining the merits of each case.
8hri Kesava R80: What are the private institutions which were given grants?

Shri Khurshed Lal: It is a very long list. It will take a long time for me
to read it out.

Shri Alagessn: What is the amount of grant made to the Annamalai Uni-
versity?

8hri Khurshed Lal: Two lakhs.

Bhri Kesava Rao: May I know whether any special consideration is given to
‘institutions where Hindi is taught?

Shri Khurshed Lal: My hon. friend knows that education is a State subject
.and that the Government of India only give grants-in-aid in the case of all-India
-institutions,

8hri Kesava Rao; May I ask whether the Central Government is giving any
special grants to non-Hindi areas where Hindi is teught?

Shri Xhurshed Ial: Not that I know of.
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Shri Shiva R8o: May I know the number of technical institutions that have
agked ‘the Ministry of Education for equipment out of Disposals instead of
financial grants in view of the financial stringency and what has been the res-
ponse of the Ministry? ’

Shri Khurshed Lal: This is & question relating to grant. I would like to-
have notice of this question.

Shri Rathnaswamy: Is it & fact that the Annamalai University has asked
for an increase in grant?

Shri Khurshed Lal: They have been given Rs. 2 lakhs and I presume every- °
body asks for more.

Shri M. A. Ayyangar: Are these grants earmarked for particular purposes-
or are they for general purposes of the institution concerned?

Shri Khurshed Lal: Some are earmarked and some are for general purposes.
¥z mMfawe I1d P TR AT W g 37 & U SIS AT

wrar § FF a2® 97 deamii A are Y o, N @ s gE § A
afk 59 oTa #T €q1e FAT AT §, a7 qeradyw § e gfrafast &1 wd

AR AR 7

Seth Govind Das: While giving such grants, is it also kept in view that
preferential consideration is accorded to the newly started institutions? I
8o, is the Saugor University in Madhya Pradesh receiving some grants?

st g@T @1 ¢ g gAafed  F1 g g ' &Y qre @
ST W &, gt aF UvE ITH TGS FTATCAF §, UF  TEIHE SH
® AT @ @ O, TER ST T3 { 153 kI gU E, S w4 F
q&T @ HIFH FOATF |

S8hri Khurshed Lal: A grant of Rs. 80,000 is being given to Saugor Uni-
versity. As for the basic principles which govern sanctions of such grants,
I have placed a statement on the Table of the House. All rules and regulations |
on the subject are stated therein and the information asked for can be elicited:

from n perusal thereof.

Shri Nandkishore Das: May I know whether any grant has been made to
the Utkal University?

Mr, Spesker: He may refer to the statement.

8hri Dwivedi: Are there institutions run on religious lines which are being:
given grant by the Government?

Shri Khurshed Lal: There is quite a long list here and I do not know what
my hon. friend means by ‘religious lines’.

Sardar B. 8. Man: In view of the provision in our Constitution that no
religious instruction will be permitted in Government and Government-asided’
schools, may I know what is the policy of Government in regard to grants-in-
aid to such schools?

Shri Khurshed Lal: The Government will fully follow the provisions of the-
Constitution. '

’
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Dr. Deshmukh: Is there any change of policy in giving grants to private insti-
tutions? Does the Government encourage taking over the institutions rather
than pay the grants to them?

Shri Khurshed Lal: As I said, these private institutions mostly belong to
States and it is for the State Governments to decide. So far as we are concerned,
we give grants only to such institutions as are of an All-India character or which
impart education which is of All-India interest.

Dr. Deshmukh: May I ask if a decision has been taken about taking over the
Lady Hardinge Medical College?

8hri Khurgshed Lal: I may inform the hon. Member'thnt that relates to the
Ministry of Health.
¥s Mifa 1@ @ it @0 g wrar &7 & Az faaat 7 s@
gFT afcads 3 F7a799 7 foqr s @ & foad o9 f@y Fwvps
¥ gfaafaled H R deq 4l 7 ciag qre & g ?
Seth Govind Das: May I know if, after Hindi having been declared as our
national language, the Government sare considering any proposal to alter the

rules as to make it possible to g've increased grants to the universities and other
institutions for its propagation?

Shri Khurshed Lal: That is a suggestion for action, Sir.
Y Wg : 77 Y ArAATE TR AR gRErege, avaE, F U
fear g 7 :

Shri Bhatt: Has a grant been given to Lady Nathabai Damodar Thukersey
Institute of Bombay?

Mr. Speaker: He may refer to the statement which the hon. Minister has laid
on the Table of the House.

Sardar B. 8. Man: In view of the assurance given that Government fully
intends to follow the provisions of the Constitution, may I know whether at
prescnt Government is giving any aid to such institutions where religious educa-
tion is being imparted?

8hri Khurshed Lal: I will have to make enquiries whether out of this list there
is any such institution.

8hri Kamath: Is it for the hon. Minister or for you, 8ir, to decide whether a.
particular question is a suggestion for action?

Mr, Speaker: He makes a submission and I accept it.
I.A'F. GoopwiLL, Mi1ssioN ToO MALAYA AND THAILAND

*1815. Dr. M. M. Das: Will the Minister of Defence be pleased to state:

(a) the total expenditure incurred on the Indian Air Forces' goodwilk
Mission to Malaya and Thailand; and

(b) what were the objects of the Mission?
The Minister of Defence (Sardar Baldev Singh): (a) Rs. 8040/6/-.

) To establish contact and cordial relations with the Far East Command of
the Royal Air Force, the Burmese Air Force and the Royal Thailand Air Force.
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Dr. M. M. Das: May I know whether it is a fact that this Goodwill Mission

has also served as a pleasure trip for the officers concerned in the Defence
Ministry?

Mr. Speaker: Order, order.

Dr, M. M. Das: May I ask why of all the countries, Malaya and Thailand
were chosen for this Goodwill Mission?

Sardar Baldev Singh: I think the hon. Member has got some misunder-
standing in his mind. We cannot take these trips at one and the same time
to all the countries. - Thig trip was arranged to the countries which are men-

tioned in my reply and on other occasions similar trips have been undertaken
to other countries.

8hri Kamath: Is there any proposal to arrange Army or Naval Goodwill
Missions slso. '

Sardar Baldev 8ingh: Yes, Sir. The hon. Member might have noticed
that only recently naval exercises were carried on somewhere near Ceylon?

8hri Kamath: T mean Goodwill Missions.

Sardar Baldev Singh: May I point out this ir not & Goodwill Mission. This
is also & part of the exercises of this Transport Squadron.

8hri Kamath: Mental exercises or physical exercises?
Mr. Speaker: Order, order.

Shri Tyagi: What was the total expenditure incurred on this Goodwill
Mission?

Sardar Baldev 8ingh: I have already stated it was Rs. 3040-6-0,

8hri Raj Bahadur: May 1 know if any further Missions are contemplated
for other countries also? .

Mr. Speaker: He has replied to that question.

LEGISLATION REGARDING EDUOCATIONAL STATISTIOS

*1816, Shri 8. 0. Samanta: Will the Minister of Education be pleased to
state whether any steps have been taken by the Government of India to bring
into existence a legislation in regard to the educational statistics to be taken
both in the States and in the Centre?

The Deputy Minister of Communications (S8hri Khurshed Lal): Yes. At the
instance of the Cabinet the matter was referred to the Standing Committees
of Departmental Economists and Statisticians, These Committees did not
favour any special legislation for the present.

8ari 8. 0. SBamanta: May I know if there are any institutions aided by
the Central Government which supply statistical information?

Shri Khurshed Lal: The institutions which are aided by the Government
do supply the information, which they are required to supply under the rules.

Shri 8. 0. Samanta: May I know what is the opinion of other countries as
regards this educational statistics in India?

Mr, Bpeaker: I do not see how the question is relevant.

Shri 8. 0. Samanta: Have other Ministries passed similar legislation to
collect statistics of their own, and if so, what are they?
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Mr. Bpeaker: It is this House which will pass this legislation. I am afraid
I could not understand the question.

8hri 8. 0. Samanta: Is there any constitutional bar to bring into existence
such legislation?

Shri Khurshed Lal: That will be a matter for legal opinion.
Mr, Speaker: Next question.

ARCHZEOLOGIOAL EXCAVATIONS IN MADHYA PRADESH

*1817. 8hri ZangTe: -(a) Will the Minister of Education be pleased to state
whether archmological excavations have been carried out to discover old
inscriptions and images in Sirpur (Raipur) in Madhyn Pradesh?

(b) Have efforts been made to explore the old inscriptions and images in
Khalari (Raipur) temple?

ﬂ.’e(e)) In what way are the old ruins of Madan Mahal (Jubbalpore) being looked
after!

The Deputy Minister of Communications (Shri Khurshed Lal): (a) and (b).
No exacavations were carried out but archezological exploration at Sirpur and
Khalari wus done by Sir Alexander Cunningham, the late Archeological Com-
missioner in India and his associates in 1871-72 and 1881-82 and by Henry
Cousens in 1903-4. Archwmological Officers have later from time to time, made
wisits and inspected the monuments at the two pluces and others in Raipur
District and the important inscriptions recovered from these places have al-
ready been published.

{c) Repairs are done to the old ruins of Madan Mahal as and when necessary.
o SR FqT GTHT A 07 3 B TG W AA@qqIT qgh oy
- qrae & Frendar, qivat @ faad &, oo srreat wY o @ E ?

8hri Zangre: Is the Government aware that archwmological objects like old
inscriptions, ido!s and coins in the Raipur Museum are getting time-worn?
Shri Khurshed Lal: I will pass this information to the Education Ministry.

T o I AT AXAIIT FY s776AT 7 FRIAT @ Qav g 7

Shri Zangre: How much expenditure is incurred on maintenance of the
Raipur Museum?

Shri Khurshed Lal: I will require notice for that.

Shri Kamath: To what extent, Sir, does all this digging up the. past help
the present?

Mr. Speaker: Order, order. That is a matter of opinion.

RECOGNISED SERVICE ASSOCIATIONS

#1818, Lala Raj Kanwar: (a) Will the Minister of Home Affairs be pleased
to place on the Table of the House a list of the Bervice Associations which
are recognized by the Government of India?

(b) Do these Associations submit copies of proceedings of their meetings
to Government?



1232 PARLIAMENTARY DEBATES [1sr APpr. 1850

The Minister of Home Afiairs and the States (Sardar Patel): (a) A list of the
service associations which have been recognised by the Government of India is-

placed on the Table of the House. [Information placed in the Library. See
No. P-73/50]. '

(b) It is not incumbent on service associations to submit copies of proceedings-
of their meetings to Government but generslly copies of any resolufions passed at

such meetings concerning the grievances of their members are forwarded to-
Government.

Lala Raj Eanwar: May I know what is the total number of Service Associa-
tions recognised by Gqyernment?

Sardar Patel: Different Ministries have different numbersy
Ministry of Defence

. . . . 16
M inistry of Agriculture . . . . . 1¥
Ministry of Home Affairs . . . . . 9
Ministry of External Affairs . . . . . 1
Ministry of Labour . .- . . . 1
Ministry of Finance . . . . . 24
Ministry of Works, Mines and Power . . . . 18
Ministry of Communications . . . . . 26
The Qentral Board of Revenue . . . . . 40
Ministry of Railways- . . . . . 53
Ministry of Health . . . . . 3
Ministry of Commeroo 1
Chief Commissioner, Delhi 2
Ministry of Transport 1

Lala Raj Kanwar: Are there any Service Associations which have not been
recognised by Government?

" Sardar Patel: Of course, there are organisations which are not recognised by
Government because they do not follow the rules.

Lala Raj Kanwar: What may be their number?

Sardar Patel: I cannot give the number. Unrecognised Associations are not
on our list.

Shri Chattopadhyay: May I know whether these Scrvice Associations are
recognised by the State Governments as well?

" Sardar Patel: I cannot sny about the State Governments; this is about the
Central Government.

8bri Hossain Imam: Is there any Union for the States Ministry?
Sardar Patel: No.

PricE oF NON-JUDIOIAL STAMPS, PETITION PAPER AND SERVIOE STAMPS

+1819. Lala Raj Kanwar: Will the Minister of Finance be pleased to state
whether court-fee and non-judicial stamps, petition-paper, service stamps ete.
are supplied to the Treasuries in the different Part (A) .Sta.tes, Unions of
States and Pa:t (B) States at their face-value or at cost price?
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The Minister of Finance (Dr. Matthal): Non-judicial, adhesive and impressed
court-fees stamps, etc., are supplied to the treasuries in Part A States on pay-
ment by the State Governments of the manufacturing cost of the stamps.

These stamps have not so far been supplied to Part B States, but it is pro-
posed to make the supply to them from the 1st April, 1950, on payment of the-

manufacturing cost.

Service stamps are supplied to treasuries in the various States for sale to-
public offices on payment of their face value.

Lala Raj Kanwar: Why is this difference that service stamps are supplied ab.
their face value and court-fees, judicial and non-judicial stamps are supplied ab

manufacturing cost?

Dr. Matthai: Because in one case revenue is derived by the Centre and in the
other by the States and also the margin between the face value and the manu-
facturing cost is very much greater in one case than in the other.

RETIREMENT BENEFITS AND GRATUITY OF GOVERNMENT SERVANTS

#1321. Shri 8, C. Samanta: (a) Will the Minister of Finance be pleased to-
refer to the answer given to my Starred Question No. 1460 asked on the 20th
of March 1949 regarding retirement benefits and Gratuity and state what is
the final decision of the Government of India about paragraphs 199 and 199-A
of the Pay Commission’s Recommendations regarding retirement benefits and
gratuity in case of premature death of a Government servant?

(b) When was the decision $aken?

The Ministe; of Finance (Dr. Matthal): () and (b). I expect to be able to
issue final orders within a few days.

Shri 8. 0. Samanta: May I know the reason for the delay?

Dr. Matthai: As I explained last time, it involves a number of other compli-
cated financiol issues and now that I am going to reach a decision and announce
it within a.few days, I hope the hon. Member will be satisfied.

Shri M. A. Ayyangar: Is the hon. Minister aware that the province of Madras,
in making provision for the families of those persons who may die in harness,
has introduced compulsory insurance and is the Central Government also con-
templating action on similar lines? '

Dr. Matthal; We have not got any definite proposals on those matters; but,
it is & matter which probably deserves cousideration.

Shri Hossaln Imam: May I draw the attention of the hon. Minister to the fact
that a recommendation was made by the Pay Commission on this subject?

Dr, Matthai: T am not quite sure at present what the recommendations of
the Pay Commission are. This particular question refers really to the recommenda- -
tious made by the Pay Commission regarding changes in our pensionary system
and the kind of,changes that we are contemplating regarding a gratuity, in lieu of
or in addition to, pension, some kind of family pension and the period of service
which entitles a person to that. The wider question raised by the hon. Deputy-
Speaker is not included here.
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U.N.S.W.F. Boarp

*1322, Shrimat] Jayashri: Will the Minister of Education be pleased to
state whether any women are included in the Belection Board for selecting

students for training in connection with the United Nations Social Welfare
Fellowship?

The Deputy Minister of Oommunications (8hri Khurshed Lal): Yes, when
nominated by the Ministries concerned. Attention of the hon. Member is, in

this connection, invited to the statement placed on the Table of the House

.on 10th March, 1950, in reply to Starred Question No. 766 asked by Shri
Raj Bahadur.

Shrimati Jayashri: How many women students have been sent so far?

8hri Khurghed Lal: In 1947, out of five selected, two were men and three
were ladies, but only three persons availed the scholarship. In 1948, out of 18
men aud three ladies recommended, 9 men and 8 ladies were selected. In 1949,
out of 16 men and 10 ladies recommanded, 12 men and 7 ladies were selected.

In 1950, 36 men and 11 ladies have been recommended; but no decision about
-selection has yet been received.

Shri Shiva Rao: Has the Ministry of Education received any complaint that
in proportion to the amount that India contributes to the United Nations, the
number of fellowships granted to India is far too low?

8hri Khurshed Lal: I am not aware of this comp!laint.

Shri Rathnagwamy: To what extent does the India Government contribute
towards the cost of the training?

8hri Khurshed Lal: In these fellowships, the entire cost is borne by the
United Nations. But, the participating Governments have to contribute if they
can towards the cost of travelling from here to the country to which the Fellow
goes.

SHERSHAH'S MAUSOLEUM AT SAHASRAM

»1328. Dr. R. 8. Singh: (a) Will the Minister of Education be pleased to
state whether it is a fact that the ‘‘Rauza of Shershah’’ at Sahasram is show-
ing signs of decay?

(b) If so, do Government propose to have it repaired?
The Deputy Minister of Communications (Shri Khurshed Lal): (a) Yes.
(b) Government have already undertaken the repair work in hand.

Dr. R. 8. Singh: Is it a fact that due to lack of proper arrangements the tank
thas become silted up and affected with worms?

Shri Khurshed Lal: I am not aware of the conditions of the tank. Repairs
have been undertaken to the dome and smaller domes.

Dr. R. 8. 8ingh: What about the garden?
Shri Khurshed Lal: I will have enquiries made in regard to that.
Dr, M. M, Das: What will be the expenditure?

Shri Ehurshed Lal: A sum of Rs. 4,977 was spent in 1048-49, and Rs. 2,500 in
1949-50,
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Dr. R. 8. 8ingh: May I know when the repair work was undertaken?

8hri Khurshed Lal: I have said that money was spent in 1948-49. Actually
the repairs have been done in 1946-47 and 1947-48 and 1948-49,

Dr, R. 8. 8ingh: Hus the repair work been completed?
Shri Khurghed Lal: Some work remains to be done.

APPLICATIONS FOR AUTHORIZATION OF CAPITAL Issum

*1324. Shri M. V. Bama Rao: Will the Minister of Finanoe be pleased
to state:

(a) the number of applications for a.uthori'zation of capital issue received
during the years 1947-48, 1948-49, and 1949-50;

(b) the number of applications granted and the total amount of capitak
authorised for issue during the same years; and

(c) the extent to which authorised capital issues have been subseribed to?"

The Minister of Finance (Dr. Matthal): (a) The number of applications

received during the years 1947-48, 1948.49 and 1949-50 is 543, 461 and 845
respectively.

(b) The number of applications granted during the years 1947-48, 19048-49 and
1949-50 is 428, 365 and 272 respectively and the total amount for which consent
wag granted during the years is Rs. 162:64 crores; Rs. 117:11 crores and Rs.
5177 crores respectively.

(c) Complete information is not available. It has-bheen reported by 577 com-
panies who were granted permission during the years 1947 and 1948 for issue
of Rs. 22088 crores of capital and that Rs. 8077 crores have been subscribed
in their cases.

Dr. Deshmukh: Does the hon. Minister recollect having promised this House
a discussion on the issue of Capital issues, and whether...

Dr. Matthai: I remember it.

Dr. Deshmukh: May I know whether the discussion will take place?
Dr, Matthal: I am considering it.

Shri M. A, Ayyangar: May I ask the hon. Minister whether he has issued any
instructions to the Department of Capital Issues that the persons to whom
Capital Issues are allowed must submit returns from time to time whether they
have pursued the matter and how much capital was subscribed and so on, in order
to avoid telling the House that no statistics are available?

Dr. Matthai: I remember this particular point was raised during the debate
on the Capital Issues Extension Bill. If I remember aright, what I undertook
to do was to get a memorandum drawn up regarding the working of the scheme
and the basis on which the scheme should be worked hereafter and place it
before the House and see if an opportunity cou'd be given for discussion by the
House.

Shri Joachim Alva: What is the normal time taken by the Department for
disposing of these applications? Are they disposing of them as quickly as pos-
gible ?

Dr. Matthai: We are trying to dispose of them as quickly as possible
except in very difficult .cases where a special procedure has been laid down.
In ordinary cases, I think the disposal is done fairly quickly.
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8hri Veerabahu: Do Government still think that there is need for these
restrictions with regard to Capital Issues?

Dr. Matthai: I should think so because the House approved of the princi-
ple.

8bri Hoesaln Imam: May I know whether amounts quoted by the hon.
Minister include the bonus issued for fresh Capital?

Dr. Matthai: I have not got details bere.

Shri Kishorimohan Tripathi: May I know the number of industrial under-
‘tekings which manufacture consumers goods and which were permitted a
fresh issue of additional capital?

Dr, Matthal: I could not answer that but if the hon. Member would put
.down & question, I will give the required information.

S8hri R. Velayudhan: May I know whether any permission was given to
foreign companies?

- Dr. Matthai: In certain cases.

Shri R. Velayudhan: May I know whether a French firm applied for per-
smission and was refused permission?

Dr, Matthal: Some time ago I placed a stutement on the Table of the House

giving an analysis of foreign investments in the country since 1947 or 1948 and
probably this item of information would be included in that statement.

Shri Hossain Imam: Is the hon. Minister able to tell us if there is any time-
{imit within which the shares have to be subscribed or is it open to them for all
times? .

Dr. Matthai: There is a time-limit but I am not certain of the precise limits.

Shri Hogsain Imam: Ts it not possible to get returns from these people as
.soon as the time for sale of shares expires?

Dr. Matthai: As a matter of fact these are matters which I want to consider
in connection with the Memorandum that I propose to place before the House
awhich will deal not merely with the history of the scheme so far but also with
the basis on which hereafter we think it should be continued., That is the under-

‘taking I gave to the House.
Shri Himataingka: A time-limit is always fixed.
Mr. Speaker: Order, order.

BAN ON PAKISTAN NEWSPAPERS

%1827. Shri K. 0. Sharma: (a) Will the Minister of Home Affairs be pleased
to state whether it is a fact that some of the Pakistani Journals were banned
and action was taken in respect of despatches covered by their correspondents
stationed in India?

(b) If the reply to part (a) above be in the affirmative, what action have
Government taken against the correspondents and if not, why not?

The Minister of Home Affairs and the States (Sardar Patel): (1) With
reférence to the first part of the question the hon. Member’s attention is invited
to the reply given to part (b) of Sri Satish Chandra Samanta’s Starred Question
No. 760 on the 20th December 1949. The reply to second part is in the negative.

(b) Does not arise.
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Shri K. 0. Sharma: May I know whether any action has been taken in

respect of Pakistani papers which have published untrue or incorrect reports
about the situation in West Bengal?

Sardar Patel: We have no suthority to punish Pakistani papers but I can
say that all Members of this House are aware that the agreement is practically
i.neﬁective and is broken at almost every hour of the day so far as the Press
is concerned, and no action can be taken by us unilaterally on our side to
punish Pakistani papers.

Shri K. 0. S8harma: Under the circumstances is Government contemplating
to ban these newspapers?

Sardar Patel: Whether there will be any advantage in putting a general ban
o©or not is a matter for consideration. Government will consider that.

Shri Shiva Rao: Is it a fact that at present there are 56 Pakistani correspon-
«dents registered in India who are functioning from within India?

Sardar Patel: Yes.

8hri S8hiva Rao: In view of that fact and also the report that 87 Press
Trust of India correspondents were recently disaccredited by the East Pakistan
Government, will this be one of the matters to be discussed with the Pakistan
Prime Minister when he comes here tomorrow ?

Sardar Patel: I cannot soy what questions will be discussed with him. It
is difficult for me to say.

Shrimati Durgabai: May I know whether Government have satisfied
themselves that in the news organizations functioning in India under the
direction and control of Government there are not people with pro-Pakistan
views? If the answer is in the affirmative, may I know what steps do Govern-
‘ment propose to keep a strict and vigilant watch on them?

Sardar Patel: It is very difficult to find out who is pro-Pakistan and who
is pro-Indinn but so long as people are in our service it is presumed, unless
something to the contrary is proved, that they are loyal to India and not pro-
Pakistan.

Shri Kamath: Have any restrictions such as pre-censorship been placed
-upon the despatches from India of Pakistan newspaper correspondents  or
vepresentatives ‘of A.P. Pakistan in India?

Sardar Patel: There are no restrictions.

Shri Raj Bahadur: May I know whether there is any proposal to withdraw
the privileges, that are ordinarily granted to correspondents, from those
yepresentatives of Pakistan papers who are responsible for sending these false
‘news to Pakistan?

Sardar Patel: The question of general withdrawal of ?ecognition would
involve wider considerations. Individual cases may be considered but general
withdrawal may not be possible.

Shri Hossain Imam: T should like to find out if any papers have been
‘banned since the last reply?

Sardar Patel: No.
Khwaja Inait Ullah: Is there any representative of Pakistan papers

present in our Parlinment gallery and are our Papers’ ropresentatives repre-
sented in the Pakistan Parliament?
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Mr. Speaker: That will be a question that should more or less be referred
to the Speaker’s office.

Bhri Tyagi: On a point of order. T want to know whether questions aboub
gslleries can be permitted in this House?

Mr. Speaker: The hon. Member was in a hurry to raise the Point of Order.
I just now said that it is not admissible.

Shri Kamath: How many Indian newspapers and journals have been
banned entry into Pakistan?

Sardar Patel: I must require notice of that.
SILVER REFINERY AT ALIPORE

*1328. Shri Naik: (a) Will the Minister of Finance be pleased to state
whether it is a fact that o Silver refinery as a mint adjunct is being construct-
ed at Alipore for extraction of Silver from unused coins?

(b) What is the total value of coins from which silver has been extracted?

(¢) What is the total quantity of silver likely to be thus recovered as also
the value thereof?

(d) What is the estimated cost of the Scheme?

(e) Is it o fact that the Government are contemplating to replace silver
coins by nickel ones?

The Minister of Finance (Dr. Matthal): (a) to (c). Government have decided
to set up a silver refinery at the Alipore Mint, but its construction will take
some time. This silver refinery is intended for extracting silver from the
quaternary coins, which were introduced during the last war and are now being
replaced by nickel coins. The quantity of quaternary alloy coins minted
amounts to about 600 million ounces containing about 800 million ounces of
gilver. It is difficult to make an accurate estimate of the quantity which
may come in for refining especially as issues include figures of ecirculation in
Pakistan.  Nor is it possible to say what the value of the recovered silver
will be when the refinery starts functioning. No silver has yet been

extracted.

'(d) The estimated cost of construction is Rs. G0 lakhs.

(¢) Standard silver coins ceased to be legal tender long ago.  Quaternary
silver coins containing 50 per cent. silver continue to be legal tender but are
being replaced by nickel coins.

8hri Naik: Sir, what is the total value of the silver coins lying unused?

Dr. Matthai: What is meant by unused?
Mr. Speaker: He wants to know the total value of the silver in the unused
gilver coins.

Dr. Matthai: If the hon. Member is wanting to know the precise amount
of silver in the standard silver coins which have ceased to be legal tender, then
I am not in a position to answer.

ghri T. T. Krishnamachari: What are the arrangements between the
Government of India and the Government of Pakistan in respect of the return
to Indin of the silver in the quaternary coins which are in ecirculation in:

Pakistan ? .
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D!'. Matthai: There was a fairly detailed formula which was laid down at
the time of partition for this. It is an elaborate formula and we are working
on the basis of that. If the hon. Member's question is how much out of the
silver received on Lend Lease account would be the share of Pakistan, it is
very difficult to say at present, but at a rough estimate, I think it would be
about 50 million ounces.

8hri M. A, Ayyangar: Sir, how far and to what extent the silver that was
boz;rowed from the United States of America has been returned to them? The
object of withdrawing these coins, I take it was to enable us to return this silver.

Dr. Matthai: As the hon. ‘Member has correctly pointed out, we received
under the Lend Lease Agreement 226 million ounces of silver from America
and that has got to be returned. But the precise arrangement is that it should
be returned within five years from the cessation of emergency, ag declared by the
President of the United States of America. The President of the United
States has not so far declared the termination of the emergency.

Bhri Tyagi: With reference to part (e) of the answer, what will be the total
savings on account of the withdrawal or replacements of silver coins and their
substitution by nickel ones?

Dr. Matthai: 1t is rather an elaborate exercise in arithmetic, but I am pre-
pared to do it for the benefit of the hon. Member.

Shri Tyagi: Sir, 1 wanted to know......

Mr. Speaker: Yes, the Minister says it is a question of cabeulation and if
necessary he will do it later on.

8hri Tyagi: Then another question, Sir. How will this saving be employed?
In what way will this silver be utilised?

Dr, Matthai: Whatever silver I can get out of the quaternary coins I am
going to keep.

Shri T. N. Singh: May I know the cost of refining or rather of extracting
this silver, per ounce?

Dr. Matthai: As regards the cost of refining, as a matter of fact, the
refinery has not yet started working and I am not in a position to give the
exact figure. But from the estimates I have seen, I think it is going to be
much less expensive than the refining done in England to-day.

Shri Kamath: Sir, may I know where this silver will be kept?

Dr. Matthai: I am making suitable artangements for that.  The hon.

Member need not be afraid.
ATTACK ON PoLICE PaRTY AT Girya 1N Rasastuax  [E

*1329. Shri Raj Bahadur: () Will the Minister of States be pleased to
state whether it has been brought to the notice of Government that an armed
mob of villagers attacked and killed practically all tlje members of a raiding
party composed of district, civil and police officials in the village of Girjo

near Karnuli in Rajasthan?
(b) If so, have Government any information regarding the details of this
occurrence and the causes which brought it about?
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(6) Have the Union Governmnent wny information regarding the steps taken
by the Rajasthan Government to bring the assailants responsible for this
oceutrence to book?

(d) Have Government any information if any relief and compensation have

so far been given or are proposed to be given in future by the Rajasthan Gov-
ernment to the dependents of the families of the victims?

The Minister of Home Afairs and the States (8ardar Patel): (a) and (b). I
regret to say that it is a fact that a mob of villagers attacked a party of officials
and policemen in the village of Girja in Rajasthan on the 1st March. On receipt
of information that about 10,000 persons were to be fed in this village by Ram
Narain Gujar, the Sub-Divisional Officer of Karauli accompanied by the Deputy
Superintendent of Police, Karauli, the Tahsildar, the Reserve Inspector and a
party of armed police went to Girja. They found that 10,000 persons had
collected there for a feast. = The official party thereupon locked the stores |
from which eatables were being issued. While they were discussing with Ram
Narain Gujar and others about the contravention of Food Control Order by
such mass feeding the crowd made n sudden attack on the official party. The
officiul purty was taken by surprise and overpowered. 24 persons all belonging
to the official party lost their lives; among the killed were the Sub-Divisional
Officer, the Deputy Superintendent of Police, the Tuhsildar, the Reader to the
Sub-Divisional Officer, 2 Sub-Inspectors, one Assistant Sub-Inspector, 3
Head Constables, 2 Lance Head Constables, 10 Constables and 2 Chaprasis. 14
Cohnstables were injured but managed to escape.

(c) Investigation is being pursued vigorously under a specinl staff appointed
for the purpose. 29 persons have been arrested and 63 have been procluimed
offenders* and their properties attached.

(d) Six months’ salary has been disbursed as an -immediate measure of
relief to the next-of-kin of the deceased Government Servants.  All injured
Government Servants have been paid all their hospital expenses and one month’s
salary.  Other relief measures to be given to the families of the deceased are

being considered by the Rajasthan Government with reference to the circums-
tances of each case.

8hri Raj Bahadur: Have Government any information as to whether the
raiding party had any arms with them with which to defend themselves?

Sardar Patel: These officers? Yes. They had full arms, but they had no
time to load their arms. They were attacked suddenly. They did not expect
the trouble to take place in such a form. They were in big strength, but they

took the thing so lightly, that they never thought that anybody would attack
them.

8hri Raj Bahadur: May I know whether there is any proposal, in order to
fortify faithfulness in service and to maintain law and order, to allow opportu-
nities to the sons and dependents of the victims to be employed in their places ?

Sardar Patel: What is to be done? I could not follow.
Mr. 8peaker: I don’t think the question is admissible.

8hri Raj Bahadur: May I know the number of places that have been deserted
on account of this incident?

Sardar Patel: Roughly, about 80 villages. The people are coming back
now, )
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S_hrl Kamy.th: How long before the actual raid took place did the authorities
get information about t}us illegal action, or rather the breach of law or rules,
and had they enough time to carry arms with them? I mean the raiding

party.
Sardar Patel: As I said, they had arms with them. They were fully armed,

but before they could even load their arms, they were attacked. They did not
expect that the people would attack them like this. They were suddenly

attacked.
Shri Raj Bahadur: Did any member of the party return unhurt?

Sardar Patel: No.
- 8hri Vyas: From among the mob, how many were killed or injured ?

Sardar Patel: Nobody.

8hri Vyas: Nobody wounded?

Sardar Patel: Not that I know of.

Sardar Sochet S8ingh: What was the occasion for this feast?

Sardar Patel: I think it was the death ceremony of some big man, the
twelfth day after the death, and it was a feast of the community.

IsSUE oF CERTIFICATES BY PUNJAB UNIVERSITY OF PAKISTAN

*1830. Seth Govind Das: Will the Minister of Education he pleased to
refer to the statement made in reply to Starred Question No. 05¢ by Shri
Damoder Swarup Seth on the 20th of March 1950 and state:

(a) whether the attention of Government has been drawn to the fact that
the Punjab University has not issued certificates to certain Prabhakar students
of Delhi who have passed the said examination in the year 1945 and for which

all sorts of payments have been made;

(b) whether there is any machinery in his Ministry to receive such com-
plaints and to forward them to the Deputy High Commissioner in Dakistan

for proper action;

(c) if the answer to part (b) above be in the negative, whether Government
propose to set up such a machinery to receive such complaints and to forward

them for necessary action; and

(d) if the answers to parts (b) and (c) be in the negative, what is the
method to be followed by the parties concerned for receiving such diplomas

from the Punjab University, Pakistan?

The Deputy Minister of Communications (Shri Khurshed Lal): 1f the hon.
Member would refer to the statement placed by Government on the Table of the
House in reply to Question No. 956 by Shri Damoder Swarup on 20th March
1950, he will find that the various parts of his question have already been
answered. Government have been consistently inviting the attention of the
Deputy High Commissioner for Pakistan in India to this Question and will now
take steps to extend to students of Delhi the facilities which have already been

granted in this respect to displaced students.



1242 PARLIAMENTARY DEBATES [1sT APr. 1950

AxTioLE No. 335 or THE CONSTITUTION

¥1825. Shri Zangre (on behalf of 8hri J. N. Hazarika): Will the Minister of
Home Affairs be pleased to state:

(a) whether the attention of the Government has been drawn to the Article
No. 335 of the Constitution of India;

(b) 1f so, whether the claims of the Scheduled Tribes shall be taken into
cons.deration, consistently with the maintenance of efficiency of administra-
tion, in making appointments to the I.A.S. and I.P.S. and other services this
year (1951); and

(e) whether any concession in respect of age limit and fees for the examina-
tions will be considered ?

The Mijnister of Home Aftairs and the States (S8ardar Patel): (a) Yes.
(b) Yes.
(c) Such concessions have already been given.

Shri Rathnagwamy: May I take it that this concession is given to the
Scheduled Castes also?

Sardar Patel: Yes.

Shri Rathnaswamy: What specific efforts are Government making to see
that the Scheduled Castes get adequate representation in the I.A.8. and I.P.8.,
since it is presumed that the statutory ratio of 12} per cent. is not being adhered
to?

Sardar Patel: Concessions are given. The age limit is also extended by
three years. The fee prescribed is reduced to one-fourth, and so on.

Shri Rathnaswamy: Does the Government have in view any proposal to
relax the age limit in regard to Government servants belonging to this com-

munity?

Mr. Speaker: He has already stated that the age limit is relaxed in their
cases.

RECRUITING AND EXAMINING CENTRES FOR I.A.S. AND I.P.S.

+1326. Shri Zangre (on behalf of Shri J. N. Hagarika): Will the Minister of
Home Aflairs be pleased to state:

(n) how many centres there are throughout Tndia for the purpose of recruit-
ing the personnel to 1.A.S., I.P.S. and other Union Services, and which are
the Exarnination Centres; and

(b) whether there are any such centres in the State of Agsam, and if none,
whether any proposal is under consideration to have one in Assam for the
candidates from the States of Assam, Manipur and Tipperrah?

The Minister of Home Aftairs and the States (Sardar Patel): (a) A statement
giving the desired information is laid on the Table of the House.

he question is for the Union Public Serv.ice Commission to consider.
The(\l;.)c:‘ns?dgr that at present the number of candidates from these areas does

- not justify the opening of a Centre.
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STATEMENT

The Union Pub'ic Servica C»i mission hold the examination for the Indi n Adminis-
trative Service and the Indian Police Bervice at such centres as they seleot from time to tj ne,
The iast examination was held at the following centres : Allahabad , Bombay ; Oaloutta
Cuttack ; Delhi ; Mad-as ; Nagpur ; Patna and Simla.

8hri Sidhva: Sir, with regatd to Question No. 1811, the hon. Minister stated
that in the public interest the facts regarding the case under investigation could
not be stated. At the same time, he said ‘No’ to my question whether there
was any smuggling. May I know if it is in the public interest for him to say
‘No’ to a question whether there was any smuggling? Was it proper to give
a negative reply?

Sardar Patel: It is for the consideration of the House that, when a respon-
sible Minister says that a particular information should not be exposed in the
public interest, a cross-examination on that point is likely to expose certain
aspects of the case which are not in the public interest. The Minister should
be taken on trust in such cases.

Mr. Speaker: There is no contradiction. The question which the hon.
Member put assumed that there was smuggling, and all that the hon. Minister
wanted to convey is that we cannot come to any assumption that there has
been smuggling, when an enquiry is still going on.  Therefore he said, ‘‘No.”’
That negative answer does not contradict the later answer. All that he meant
was that pending the enquiry, it is not possible to say affirmatively or negatively.

Shri 8idhva: T thought......
Mr. Speaker: The hon. Member has thought differently.

Statement by the Minister of Health ¢ an error in Answer to a Supplementary
Question

Rajkumari Amrit Kaur: With your permission, Sir, I wish to correct an
error which occurred in my reply to & Supplementary Question asked by Lala
Raj Kanwar in the Parliament on the 23rd March 1950, regarding the number
of categories into which Government servants have been divided for the purpose
of medical attendance. I stated that Government servants were divided into
two categories, those drawing Rs. 500 and over and those below. The correct
position is as follows:

Government servants have been divided for the purpose of medical attend-
ance into three categories, vis.—

(i) those who belong to a Central Service Class I or whose pay is not
less than Rs. 500 p.m.

(ii) those not belonging to a Central Bervice Class I, whose pay is less
than Rs. 500 but more than Rs. 150 p.m., and

(iii) all other Government servants.

Mr. Speaker: The Question Hour is over.
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BIRTH RATE AND DISEASES IN BHOPAL

*1320; Thakur Lalsingh: (a) Will the Minister of States be pleased to state
the number of (i) births and (ii) deaths in the State of Bhopal during the
years 1648 and 19497

(b) How many of these deaths were caused by (i) small pox, (ii) cholera and
(iii) other epidemic diseases?

The Minister of Home Aflairs and the States (Sardar Patel): A statement
giving the required information has been laid on the Table of the House.

STATEMENT
Figures of Births and Deaths in Bhopal in 1948 and 1949

Year Total No. of Total No. of Deaths from Epidemics

Births Deaths Cholera Small pox Other
epidemics
1048 12,456 11, 184 1,057 30 21
1949 12,905 10, 396 198 84 Nl

STAFF OF THE MINISTRY OF INFORMATION AND BROADCASTING

148. Prof, Yashwant Rai: Will the Minister of Information and Broadcasting
be pleased to state:

(8) the number of Gazetted Officers in his Ministry;

(b) the number of Assistants and Superintendents;

(c) the number of senior grade and junior grade clerks and stenographers;
(d) the number of scheduled castes in each of the above categories;

(¢) whether the number is not as reserved for scheduled castes; and

(t) what speoial steps Government propose to take to fill in the reserved
quota under the spirit of Article No. 335 of the New Constitution?

The Minister of State for Information and Broadcasting (Shri Diwakar): (a)
12 (eacluding Superintendents).
(b) Superintendents—Seven.
Assistants—49.
(c) Clerks—80.
Stenographers—Nine.

(1244 )
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(d) Ofticers—Nil.
Superintendents—Nil.
Asgistant—One. z
Clerks—Five.
Stenographers— Nil.
(. und (f). Article 885 does not prescribe any reservation of Posts; it pro-
vides that the claim of Scheduled Castes shall be taken into consideration, con-
sistently with the maintenance of efficiency of administration in making appoint-

ments tc services and posts. Under the existing orders certain reservations of

vacancies have been made and also concessions given in the matter of age and
examination or selection fee.




PARLIAMENTARY DEBATES

(P&ﬂ_ﬂ—?roceedings other than Questions and Answers)

OFFICIAL REPORT

=g
"‘Ahe. %

F sﬁ—?/y ’gz )
VOLUMEIV, 1950 1§ | 0.8 /ﬂ%i

W, %
(1st April, 1950 fo 20th April, 1950W

P ———

First Session

of the

PARLIAMENT OF INDIA

1860



CORRIGENDA
to

the Parlisamentary Debates (Part II—Other than Questions and Answers), 1st Session, 1950,—
In Volume IV,—
1. No. 3, dated the 4th April, 1950,—
Page 2507, line 19 from bottom for “tribal and other backward areas” read “scheduled
castes”,

2. No. 4, dated the sth April, 1950,—
Page 2561, line one under clause 182, for “—ssion” read “submission”,
3. No. 6, dated the 8th April, 1950,—
(i) Page 2647, line 11 from bottom for “so” read “to”.
(ii) Page 2648, line 9 after “far” read “so”.
(iii) Page 2670, line 11 from bottom Jor “‘coutry” read ““country”,
'4. No. 7, dated the 10th April, 1950,—

Page 2710, line 13 from bottom for “its” read “to”, and in last line for last word ‘we
read “were”,

5. No. -9, dated the 12th April, 1950,—
(i) Page 2810, line 6 from bottom for “act” read “Act”.
(i) Page 2822, for existing line 19 from bottom read “into effect on 19th October, 1949
certain actions had been taken under the old”.
. No. 10, dated th> 14th April, 1950,—
Page 2832, for existing line 19 from bottom read “(Occupancy or tenancy right not te be
extinguished)”.
7. No. 11, dated the 15th April, 1950,—
(i) Page 2896, line 24 after “not” insert “go”.
(i) Page 2900, line 7 for “express” read ‘‘expenses”.

8. No. 12, dated the 17th April, 1950,—

(i) Page 2922, line 12 for “Shri Hussain Iman” read “Shri Hussain Imam”,
(ii) Page 2923, line 4 for “all the said” read “all is said”.
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(iv) gzgs 2930, between lines 10 and 11 from bottom insert “[MR. DEPUTY-SPEAKER in the
asr]”.

(v) Page 2934, line 1 for “49, 5000” read “49, 500”.

9. No. 14, dated the 19th April, 1950,—
(i) Page 3020, line 9 from bottom for “re-established” read “‘re-establish”.
(ii) Page 3022, line 19 for “away” read “way”.
(iii) Page 3024, line 12 for “members” read “‘numbers”.
(iv) Page 3025, line 18 for “placed” read “displaced”.
(v) Page 3026, line 19 from bottom for “by 375read “be 375”.
(vi) Page 3029, line 28 for “by” read “ly”.
(vii) Page 3031, line 12 after “Notified”’ insert “Area”.

(viil) gv8 3033, dfaq ¢3 § ‘S’ ¥ e 9 “amEr” OF ik GhR RHA
“fo 11 A " F o 92 Forg a1 757 9

(ix) Page 3044, line 20 for “Mr. Speaker” read “Mr. Deputy-Speaker”,
372 PSD,
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10. No. 15, dated the zo0th April, 1950,~—
(i) Pege 3059, line 16 for “Article any” read “Article 327",
(if) Page 3084, line 11 from bottom for “effected” read “effere™.
(iit) Page 3087, line 26 against ‘s, Tripura” for “6” read “2”.
(iv) Page 3104, line 8 for “Formaula” read Formula™,
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PARLIAMENTARY DEBATES
(PArT IT—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Saturday, 1st April, 1950

The House met at a Quarter to Eleven of the clock

[Mg. SPEAEER in the Chair.]

QUESTIONS AND ANSWERS
See Part 1

11-40. AM.

COMMITTEE TO EXAMINE SUGGESTIONS FOR AMENDMENT
UF RULES OF PROCEDURE AND CONDUCT OF BUSINESS
IN PARLIAMENT

Mr. Speaker: I have to inform hon. Members that I have appointed the
following to be members of the Committee, whose function it will be to exsmine
any suggections that are received from hon. Members from time to time for the
amendment of the Rules of Procedure and Conduct of Business in Parliament
and to make such recommmendations as they may deem fit:

(1) Myself (Chairman),

(2) Shri M. Ananthasayanam Ayyangar,
(3) The hon. Dr- B. R. Ambedkar,

(4) The hon. Shri Satya Narayan Sinhs,
(5) Shri T. T. Krishnamachari,

(6) Shri Biswanath Das,

(7) Shri R. K. Bidhva,

(8) Dr. P. S. Deshmukh,

(9) Shrimati G. Durgabai,

(10) Shri Ajit Prasad Jain,

(11) Dr. Bakhshi Tek Chand,

(12) Major-General Himatsinghji,

(13) Shri Hossain Imam,

(14) Shri Frank Anthony, and

(15) Dr. Mono Mohon Das.

COMMITTEE OF PRIVILEGES

Mr. Speaker: I have also to inform hon. Memi)ers that, in pursuance of
Rule 186 of the Rules of Procedure and Conduct of Business in Parliament, I
appoint the following to be members of the Committee of Privileges:

(1) The hon. Dr. B. R. Ambedkar (Chairman),
(2) The hon. Shri Satya Narayan Sinha,
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(8) Shri B. Shiva Rao,

(4) Pandit Hirday Nath Kungzru,
(6) Shri B. Das,.

(6) .Shri. M. V.. Ramas.Rao,

(7) Shri D. P. Karmarkar,

(8) Shrimati Sucheta Kripalani,
(9) 8hri H. V. Kamath, and
(10) Sardar Hukam Singh.

ELECTION TO CENTRAL. ADVISORY COUNCIL FOR RAILWAYS

The Minister of State for Transport and Railways (Shri Santhanam): 1 beg
to move:

““That this House do proceed te elect; in“such manner as the hon. the Speaker may direct,
twelve.

8ir, I have substituted twelve for eight in the motion.

........ Members to serve on the Central Advisory Council for Railways for the year
commencing lst April 1950, along with the eleven members of the Bitanding Finance Com-
mittee for Railways, the Minister of Transport and Railways, the Minister ofi State:fér
Transport and Railways and the Minister of State for Parliamentary Affairs all of whom
shall be. ex-officio. members;”

Mr: Speaker: The- question is:

““That this House do proceed to elect; in such manner as the hon. the Speaker may direct,
twelve Members to serve. on the Central Advisery Council for Railways for the year
comupsncing 1st April 1850, along K with the eléven membérs of the Standing' Finance Com-
mittee for Railways, the ‘Minister of  Transport -and: Railways,; the- Minister: of State fér:
Transport and: Railways andithe:Minister of: State  for: Parliamentary s Affairs all of whom.
shall . be ex-officio members.”’

The motion was adopted-

ELECTION TO STANDING FINANCE COMMITTEE' FOR'RATLWAYS

The Minister of State for Transport:and:Railways (Shri: Santhanam): I beg
to move: E ; ;

“That this House do proceed to elect, in such manner: as-the:hon: the: Speaker may
direct, cleven Members to serve, under the Chairmanship of the ‘Minister: of 'Transport and
. Railways, on the Standing Finance Committee for Buf m: for. 4heryesr commencing. Ist
‘Apri} 1950. The Minister of State for Transport and Railways and the Minister of S¥ate
Sor Puriiamentarsy Affairs shall in addition be ez-officio m;au of  the Committee.”
Mr. Speaker: The question is:

“That this Houve do proceed to elect, in such:manner.as:the :hon.. the . Speaker - ma;
direct, eleven Members to serve, under the Ghama%ixwo{tho Minister of qumrc‘é
Railways. on the Standing Finance Committee for Railways for’ the year'commencing 1lst
April 1950. The Minister of State for Transport and:Railways:and *Minister of ' State
for Parliamentary Affairs shall in addition he ez-officio bers.of “the- G it

The motion waz adopted.

ELECTION TO STANDING COMMITTEE FOR ROADS

The Minister of State for Tranmsport and Railways  (Shri' Santhanam): T
bey to move: 3 = S STy : 24
‘“That this House do proceed tewelect; in suckimenner ad thé bon. the- Speaker may
~direct, twelve Members to serve, under the -Chairmanship of : the :Ministe;fofATumgg‘rbt;
_on the Standing Committee for Roads for the year commencing Ist April, 1850.
Minister of Etate for Transport and the Minister. of State for Parliamentary Affairs shall,
in addition, be exz-officio members of the Committee.”’ A ; *
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Mr. Speaker: The question:is:

_“‘That this House do proceed to elect, in such manner as the hon. the Speaker gnay
direct, twetve Members to sefve; under the Chairmanship of the Minister of ‘Transport,
on the Standing Committee for Roads  for the year commencing 1st April, 1950. The
Minister of State for Transport and the Minister of State for Parliamentary Affairs shall,
in addition, be ex-officio members of the Committee.”

The motion was adopted.

ELECTION TO CENTRAL ADVISORY BOARD OF ARCHAEOLOGY
The Deputy Minister of Communications (Shri Khurshed Lal): I beg to
move ;

‘‘That this House do proceed to elect, in such manner as the hon. the Speaker may
direct, three Members to serve on the Central Advisory Board of Archazology in India
constituted by the Government of India vice Shri Lakshminarayan Sahu, Shri Balwant Rai
Gopalji Menta and Shri Bhagwat Prasad who have ceased to be Members of Parliament.>”

Mr. Speaker: The question is:

‘“That this House do proceed to elect, in such manpner as the hon. the Speaker maly
direct, three Members to serve on the Central Advisory Board of Archmeology in India
constituted by the Government of India vice Shri Lakshminarayan Sahu, Shri Balwant Rai
Gopalji Mehta and Shri Bhagwat Prasad who have ceased to be Members of Parliament.””

The motion was adopted.

ELECTION TO COURT OF UNIVERSITY OF DELHI
The Deputy Minister of Communications (Shri Khurshed Lal): I beg to

move :

“That in pursusnce of clause (xiv) of sub-section (1) of section 18 of the Delhi
University Act, 1922 (VIII of 1922) read with clause (5) of Statute 2 of the Statutes of
the University set out in the Schedule to that Act, the Members of this Honse do proceed
to elect, in such manner as may be approved by the Speaker, a person from among their
own numbers t¢ be a member of the Court of the University of Delhi for the residue of
the term, i.e., till the 2nd December, 1950 vice Achdrya Jugal Kishote who bhas ceasgd
to be a Member of Parliament.”

Mr. Speaker: The question is:

“That in pursuance of claunse (xiv) of sub-section (1) of section 18 of the Delhi
University A~t, 1922 (VIII of 1922) read with clause (5) of Statute 2 of the Statutes of
the University set out in the Schedule to that Act, the Membets of this- House do proceed
to elect, in snch manner as may be approved by the Speaker, a person fromh among their
own numbers to be a member of the Court of the University of Delhi for the reaidue of
the term, i.c., till the 2nd December, 1950 vice Acharya Jugal Kishore who has ceased
to be a Member of Parliament.”

The molion was adopled.

Mr. Speaker: T have to inform hon. Members that the following -ates
have been fixed for receiving nominations and holding elections, if necessary.
in connection with the following Committees:

Date for Date for

nomination election
1. Central Advisory Council for Railways ... 6-4.1950 10-4-1950
2. Standing Finance Committee for Railways ... 6-4-1950 10-4-1950
3. Standing Committee for Roads ... 84195 11-4-1950
4. Central Advisory Board of Arch=zology ... B8-41850 11-4-1950
5. Court of the University of Delhi ... B-4.1950 11-4-1950

The nominations for these Committees will be received in the Notice
Office up to 12 noon on the dates mentioned for the purpose. The elections,
which will be conducted by means of the single transferable vote, will be
‘held in the Assistant Secretarv’s Room (No. 21) in the Parlidment House
itetween the hours 10-30 a.M. -and 1 r.M.



GOVERNMENT PREMISES (EVICTION) BILL
The Minister of Defence (Sardar Baldev Singh): I beg to move:

““That the Bill to provide for the eviction of certain persons from Government premises
and for certain matters connected therewith, be taken into comsideration.'’

This is a simple measure, but I would like to explain briefly the reasons
which have necessitated Government to bring forward this measure
the House. Immediately after the termination of the last war a large
number of Service personnel were released from the Services. Some of
those officers and men are still in possession of the accommodation that was
made available to them by Government. Then again, in regard to some of
those people who were released, although they left the premises, some of
these premises were sub-let to other people. It is not possible to eject those
tenants. There is another reason and that is that most of these premises
bhave now become surplus to Government requirements, and one of the con-
ditions of their release is that we should give vacant possession to the owners.
I5 is not possible for us under the existing law to evict the persons who are
occupying these premises, and therefore we are not in a position to give
vacandé possession of these buildings to the owners; with the result that we
are paying large sums of money in the shape of rent for these buildings. I#
is nob possible under the existing law to charge rent from the tenants. We
tried to take shelter behind the Provincial Rent Control Act, but it is not so
effective. The difficulty arises in this way. If under the Provincial Rent
Control Aet we charged rent from those who occupy these buildings, then
they become regular ‘tenants’ and the Government will not be in a position
to evict them. That is why we have come forward with this Bill.

before

May I point out to the House that most of these buildings are in Calcutta
and Bombay? To give the House an idea as to the amount that is paid by
us in the shape of remt, I may state that in Bombay alone it amounts to over
Rs. three lakhs per year. I have not got the figures for Calcutta and other
places. We continue to pay this rent to the owners. but we are not in &
position to realize a single pie from the tenants.

Pandit Maitra (West Bengal): Are these requisitioned houses?

Sardar Baldev Singh: Some are Government property, but others are
requisitioned houses. So it is absolutely essential that we should do our
best to evict these people who have illegally occupied these houses.

There are one or two points which have been raised by hon. Members in
the amendments they have tabled. Most probably their worry is about the
refugees who are occupying these buildings or some of these vacant lands. May
I give an assurance, as we have already stated previously, that it is not our
desire to put the displaced person to hardship? We have tried our best im
the past, and we will continue to do our best, to provide alternative accom-
modation to the displaced persons. But may T in this connection point out
one difficultv? If I accept the amendments which have been tabled by
some hon. Members, the immediate result of that will be that if anv person ‘i'v
cccupying, say for instance. one building, immediately the next day he will
bring in a displaced person, and it will be impossible for us to evict anybody.
The unauthorised occupants are likely to take advantage of this and
neither will it result in any good to the displaced persons nor will vagrnme?t
be able to achieve its objective. That is where the difficulty arises
accepting the amendments which” have been moved obviously to minimise the
difficulfies that are likely to be experienced by displaced persons.
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As regards the displaced persons themselves, I have got a number of
cases with me where the displaced pursons were offered alternative accom-
modation but they refused to shift as I had no power to evict them. When
they sre certain that it is not in Government's power to eviet them, they
are not prepared to shift from Delhi to Delhi Cantonment. We are prepared
to provide alternative accommodation and will do our best to do so in the
future aleo, but may I also point out at the same time that whereas it is the
policy and intention of Government to give alternative accommodation, it
may not in all the cases be possible to do so on acount of ; 1any difficulties.

These in main are the difficulties which Government have been experienc-
ing in the past three years and in order to remove those difficulties I have
brought forward this Bill before the House. I hope that in view of what I
have stated about the displaced persons and in view of the difficulties that
have been experienced by Government during the last three years in evicting
these unauthorised occupants, the House will agree to the motion. May I also
Dpoint out that we have tried to remove some of these difficulties through the
Civil Courts? A number of cases under the Provincial Rent Control Aet
were filed as far back as the beginning of 1947 but we have not been able to
get eviction in any case, most probably we have now succeeded in one case.
But the lengthy procedure that is provided for in the Provincial Acts does
not help us at all. In view of all these difficulties, I have felt the necessity
of bringing this measure before the House.

Mr. Speaker: Motion moved:

“That the Bill to provide for the eviction of certain persons from Government premises
and for certain matters connected therewith, be taken into consideration.’*

I should like to have the position clarified as regards certain amendments
for reference of this Bill to a Select Committee. May I know whether these
amendments are going to be moved?

‘Sardar B. S. Man (Punjab): I am moving mine.
Sardar Hukam Singh (Punjab): Yes, Sir, I am also moving.

Mr. Speaker: I don’t see any difference between the two amendments
except that the names will be different. Sardar Man’s motion is prior so far
as time is concerned; he gave the names now. I don’t know whether Sardar
Hukam Singh knows the names.

Sardar Hukam Singh: I do not know them.

Mr. Speaker: So, he may kindly look into the names and in case he
wishes to suggest further names it is open to him to suggest amendments to
this amendment. But his motion cannot be placed independently before the
House because it is & motion essentially of the same character.

T don’t know whether the hon. Member who proposes to move this
smendment has taken the consent of the Members concerned as to whether
$hey are agreeable to serve on the Select Committee. Has he consulted
them ? ,

Sardar B. S. Man: I have not consulted them directly as vet but X
thought that in case the motion is accepted they might be willing to serve
on the Committee.

Mr. Speaker: The proper procedure in such matters is not only to consulb
the Members and obtain their consent to serve on the Belect Committee bub,



2406 PARLIAMENTARY DEBATES [1st Apm. 1950
[Mr. Spesker]

forther, even to consult .the hon. Minister of State for Parliamentary Affairs
12 Noox 590 that .the proportion of the various representative views in the

House in the particular Committee can be best adjusted. I can keep
over the motion, if .he so likes. to enable him to consult both the Memberp
that he is naming and also the hon. Minister of State for Parliamentary
Affairs. TUnless thxs procedure is gone through, I shall not be able to take
up his motion or place it before the House. Because, after all, thc motion
may be debated but in the end the Members may stand up one after another and

say, ‘“We don’t agree’ or, ‘““We don't consent’’. That way the time of the
House will be wasted.

Shri Kamath (Madhya Pradesh): Has it not happened in the past that
when a Minister himself moved a motion of that character, i.e., reference to

.8 Select Committee, one of the Members proposed declined membership of
the Committee?

Mr. Speaker: I presume that he must have agreed and then declined. I
do not presume that the Member’s consent was not taken. Even when consent
is taken, it is possible for a Member to reconsider his decision and come to a
different conclusion. But when a hon. Minister moves a motion of that type.

I take it that he has followed all the proper procedure which is usunally followed
n such matters in Parliamenta.

Sardar B. S. Man: Sir, T may be given an opportunity to express certain
points. After a clarification on those points has been given by the hon. Mover,

it may be that T may not at all feel the necessity of moving a reference to Belect
Committee.

Mr. Speaker: If the idea was to introduce this motion with a view to get am
opportu"n‘l‘rv of speaking, I do’nt mind giving him an opportunity, he is per-
fectly entitled to have one. But I cannot guarantee in all cases that people
who move amendments will get an opportunity of speaking. However, I will
give himn an opportunity. Then, what is the position as regards Sardar Hukam
Singh ?

Sardar Hukam Singh: I have not consulted either but I have put in mos#
of the names of Members who have sent in their amendments on the dines

I wanted and therefore. I presume they will be prepared to work om the
_Commnttee

Mr. Speaker: No, no. That presumption will not be & correct one. Inm
ahy case, I take it that these amendments are of a nature whereby they cannot
be moved in pursuance of what I have stated just now. But the hon. Mem-
ber will certainly get an opportunity of speaking.

Shri A. P. Jain (Uttar Pradesh): Sir, with your permission, I would lilke
to know one thing from the hon. Minister. During the course of his speeoh,
he said that a difficulty has arisen in respect of certain properties requisitioml,
hired or owned by the Military Department. But the Bill which he is intro-
ducing is a very broad-based one. Tt includes all the propertﬂes—-whether they
are bemg used for military purposes or otherwise—provided they are requisj-
tioned. hired or owned by Government. May I know the resson why the Balt

is so broad-based whereas the objective intended to be achieved from the Bily
ia a very limited one?

shri J. R. Kapoor (Uttar Pradesh): May I suggest that reply to this
question and other arguments that may be raised during discussion mway be
given at the end of the debate?

Mr, Speaker: I agree.
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8hri A. P. Jain: If he answers the question now -that will cut down the
discussion to that extent.

Shri J. R. Kapoor: On .only one point.

Mr. Speaker: Let me see as to how the arguments are proceeding and then
I will decide about this matter.

W o Ao FIT : a7 faer o g AT Sufeda &, Sa & avae
HE AR W FENT EAT § | a8 9w gAR @Ad meem <ET
A F Iafeqa Fear § | w9 F auwaT § R 5@ 57w aw Ay i |
g1z fod § s wre €, R w@ W wE ey gw@ W @

a"‘m:éé aﬁmqﬁmqa@mﬁﬁmaﬁ'{mﬁr{
T XA A W A ew @ s 5 W E faww e
FRHIT  TSH W*manq**m@nﬁmmaaﬁtﬁ
*Wamméaﬁwaﬁ#a—gﬁmwgﬁvﬁﬁaw
TR (Act) § ®T H a7 AT q@ o AR FEOR TOT 9T &1
H’@@ﬂTIWWﬂEWWWWEEﬁE@ME&Q
A IF & F® N QT § Sfew w® wEm A, gE W FT @
B g #X A7 § fr Gl feme ofefeafs & s s e
FRHX T wa fafesw (Republic) & sawrr @ar frawii # agh
gar g1 Ifw @ g 3y @A § Q@ #1f fae gk wwe
Fafeaa g1 & o &1 S fvw & gy & o fawg 19 3
W AT SR e fafsew F seeda @Y W &, @@ e
W § G oomar g 5 9w faw ¥ aR @ g AR sweR st
frwres fam smr &1 @ s WA o @w S s wAT W
T WK FEHR & FW S FE FT #E AFT gH aET ST
Tfgd | g ifed a1 fF s T sk F T gw % A%
=S oTE AN §, 9w 7w FRw 5w e ey o s
q T eoE el ¥ gEra 9™ femr &, wikg Rafsew 3 s
T W AT §, aW g A 9% yg 8 F ANz g9 F Broqw
= vl F ga wwa s wEd B, Sfew feT I gw O 2w
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ool & arT § R @A AEs X gmmar g fF oo ek
FEIR TS F @A IS I, 98 F 9T F aAfgwra W 3@ oI
F qaT TG FA | afew qg W TER W ATq FT 99 FT fEw
S L W FFHF F QVoagt F, ARG F FEA, G AT FEX F
FaT W = fGF Jm FT ) @99 § 98 FT @ I @ S
AT ¥ fF oo R FTX o7 § 99 W A fadiw geafa @)
g WE e i w1E fasiw grafa aff & ag d@wa g f& owE oY
wrgfa 7 Y, eff oft awfa Y agi & oy § g WY S=F
form qx foar @1, O afts s sv @Y w1 gwfa 4@ §, @R o=
g geafa feed qT @l &7 wf & @ o A QW G ARG
TFa § fewra atER wgl w ME awafa @dX sk R el
M FE x N 3@ oo & sriaafa & ok & fF oS
faty srafy aF ag & o1 @ | g T TF WET FET § A
& wmag oFr @m ww aF 5 g der A omd, @ A feEm s
N # ag fadzw #< wr § v Wi a8 ST OF S wHT T99
T I g =9 o awfa e wa AR A A SR semp e}
FAIX A fFdY &7 & @€ § SfFT angear @Y & Gwdr § 1 9w
T FE s qur foma § s gk wifeax (Frontier) o g,
FET  (Border) o, @AT X € fom ¥ Tar w1 fa@iw wwew @
AR FrEEsar 95 aEdr § 5 oagt IRg aFR quAr amawE @il
ar fFad 9T @ ) ag fET AQ wmw A @ smr fF oovm ek
FIT &t =@ fao A g § @ oo faqr war €0 F gwwar
g fF 2 wroor af § 5 2@ aw 1 e f ow w9ife ag oy
THS g d FRmar § fr o =l o N & "war € fF owra
& Il Al § TG GCHINFT A JEUEE 4 g 1§ A Sear
fF e ToT H A7 WM™ TST § ARG G & FE A
g a1 7€, & gwwar § & g G @, few fox ot wg www
AT, §TTETE AW o9 T¥ Toal 9 WY oW sEmw ghem 1 fel
A gum | &) AraT fr F90 1@ e F IR 1 g v wv
Y AR FEAT M Y A xE F R ¥ e femm € A
duar § faew & fv ag oW faww &, 2 & wEeaqw fawam @,
zq q ATar & faue sar sfed Ak afs v @), sar fv &
Tawar § f5 o dwa §, 9K ug Sfaw ok eramw W g, &
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S AT FRAI F 797 F FAT W §F FTIA FT SW AT 1A |
# agy AEar F T AqAY wEw W@r A= § 5 z3x fowx X 9
iar @ faae #1 R 9w A s w1 oz faw @Y grst
AT AT F AT g fF 3w fam A oamwd F s W
IR R F F A9 § F3 FHAE 1S s@zg wFT Y | 0
AT Fradx e & o< agiey (President) w1 gwg T
g, FIe goTg AR FF & | ATAN G, T I 9 | Tg IS
a1 w15 fasy sfeq arg adf & 1 w71 o gwar & Froaer @Y GO
T F v gy | g9 §, AT ASTE AGT oY ST Ay, Fg Al
afgs & a1t Wfgd O, SfFT AA M ST § N F A A9
+ T I AN oI A o7 A § N W faw W aw qer I
FIA X, AT YT ¢ AT TF AT § I F! AT I HA & T A
qEl qTg FT GEA § A IH A9 § A g@R § SmaEQ
FA FT ATHES FTLAET T 1 FHAY £ 1 F ¥ ox fa@w a< ag
am oafe & ag 7 gumwar Qar, X & guwar § & 3@ @@
g & gzeq AT 7 B fEogrs SlswY, ar I A aifaamt w7
B F, ¥ guwar g f5 gag & o1 g W s@ guA SURIq
E AT M A W & 78 A0 W Id G G s i oafs ag awe
P fr oy M s F o5 F N fas T oo &
=T foar o aFar @ A sraxw four @ zEfed & fex wids
FEM A ATAT FET AFATE Wy A 4 F 5w fqww o @
TR § T s R g oo A oo & T AT F W AW
43 & & 9§ F A darw faare 713 @R @ ¥ q qgwm A9
AT FEH F 3 foao F I I qT

a9 S AR (@A § ag femysiy (Refugees ) srvirfaai &
Y W &) gH 99 AaeT [ad &, AW AR, &1 AN F [
I F FeA 9 F T q@ w7 AW@T YA w6 fw Faifaw Swy
N el g W fR g SraEe § s fwrer s @Y
@ @ F QT g @ T 5 SR @@ #1E wmW WA ¥
frr g framiafc Rl aa & A S at sg 91 fFr @@ fam
F gl ) gg @ w9 § @ fqam A fF o sm oaw W 9)
wE @ A @A F g A & TN g aF I§ I FRL
| 7 frwed | 39T Famar fF 3w & g wfeArd & §dl § A
I ug fr P £@ IFC A ST ¥ fae H W@ I § @ W
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SR AT FLHTA JATAETET 7 g (3.8 99 I F1 fAwea #7 saw far
ST A FE AR FT G § %% ag fear fagst @ o1 #%
G H @ A AR IW A AFT W AER H oAwg FW qn fF oA
I Fl o da foe | X o) fera A @V @ &7 €@
A oaer A g AT ag 3 g faaw fafy 3w foo @ fafem
7 & st f& N gt w9 fifr oF 9w SweRw w92 gg AT
SEr A1 @ AT F AR W@ & S | R g ot 5w
e s e d dag a1 <w fafw & I S® 9mwER X e
FLT AT FT §Y ENT & 99 &1 W W F oW A femy «wdmw
offm X ag a@ @ A= 7@ & Gud), Sfww TF AW H W
FeT AEAT g o o W wgEw 4 W 9 awaew feewr § '
a3 @ifig w7 & feomar § T #r & f5 “sgiaw dwa @ @
dar frem wen” | 3w & AT e §fF 98 awr & agaAwd €T
T S A WA & feu @@ g ZF AT QU ®T § gwrEAr a8y
g # adl gumar 5 gaA) 49 WRa FEFR F AW F TE qA0A
demrafge s A s@am A af g ¢ 5 fegem A A w6 A
amEE qEen 3 @ fed f5 9w fgfmel #1 e R A
M F AR, aFT SRR ¥ g AET | TH T H A ¥ A
woamy ¥ wa @ ag &y ag FEe wEEl mAT @ g SR
aR g FAw qEE AET @S A W g A Fue ww & g
5 w@x fod QT aga wae wed Fear smam e 9w foesit
A N fr g amae ¥ e s Al s oo

¥ gamar g fF foagshta ) agma #71 AR A 99 §:8% 5
DEFAT g N RBEHF TR T A TR D IE ER
g7 @ A @ aga fed § W 3@ ;WA W Al g Sfew
Az F15 917 v ® Y §uF § WX FgT & AW § A Ag
4 § 5 @ Fmety & & & @A F oF aFw A
T AT BRI AT AR A FEd € fF a9 4 ™ 7

»

wzw § foad fF agg #7 SW wy £7 W TR @M W |
Mt fF & %ﬁ"?rg-ﬁ%éﬂﬂ%rmzﬂa%éwaﬁm
S % 9 feet & fefedima (requisition) FgY #¢ awdt § 7

#m s %sﬂz%hvﬁﬁrwa(ftmon)@mg I T F
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HEFT HT M IR AEN @ gwar ? g8 a7 a9 99 arq § A 48
T DAY Afgd Y 3w GrEew A, semw wglEa, oA w47 afF
#gaH gF Q@ fuae s & 8 & w7 w0 35 g F @i
E Ol 9&F ¥ 9% FT AT AT § ) T F AT wgt g A srgaas
N FHE I a1 gE ), wiare o (Martial Law) & a1g | =@ w99
q aftafoq @F w@ & w0 @ F@r fF oweT § @gy oAy a<E
T § | S & (Camps) IFNTEH (delegates) & fod aF § =g
N F g¥ W F WX Fgt ) @ wkep a@fafy F @ew gg
*foq gwear Suferg @ o€ off fr omEl 7 arare § 9 sfaffaar
AF & M ST FTE F qEE A GAHAT AT F IT FT gl o 9
S Ag TR ) R owme o1 ¥ e ag s g @ s
IFAET AT AT FY AT § FrSiw S@e ar) @ @Eg a9
S A9T AT F YT FX W@ T AT ITH @A AR @ T
F fod w@Ee ¥ 9™ g ¥ AR T F A I 3, R s gwT
q, @l F qImT A oSHAr arg g€ N Tt AWt g ¥ s
ag ISt wfew gweqr Safeqq § K A fr ¥ o oGw FER A
fon s G fom o 1 39 @WT agl A SwaT T 9€ TR g8
¥ @ wion afafs § ag w7 fear v e so fafsa <@, &
T 9T SR ¥ A HT YT FT A AT I ag e e
TR AL F EF IR FAfT Fer A aqe fRar sk s T aa &
qHY g1 9T, I 9T AL A A g9 S £ g@ ST F,.
T g Jq oF fay F o1 9 ST AT, WX A ¥ uF A AT
# ot 9 f5 g7 sFLAT AT TH ®) OF ST ST W4T, Wi W-9T 9% qgh
& AT FFT T AT FT R 7A@ 4§ & gw S 7 F g2t 91 7T
gL | RATY Sgt g W IAWT AT agF €W SW a1 YW, OfFw &t
X @l A JEE F I/ WT § T I9F I A Ead W
M ater WA Vs a% e @, IR W axg ¥ ag Fga A o
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FF FER T IF G AR wgE g fol B Fhafaw
F AN, Faw W goned F wR F R o @ o
TR ¥ g @&, A & gamar § f5 ag gwenn agd awrn &
T H N MR F wwmar § F oW am A W@ A9 @
BT AT TE AT BV A FgA A AERAHAT AGY & FF qwT geAT”
T A FT) afew A & qw fafea v ¥ w® O+
FFa g 5 e fF A gt Y gen AT @ s a1
T WM WA S G AT SEAT) 98 FE4 3 FT AW el
§F “aur g g wIE FA”? A9 A AT R A H4A
fFT ag IR Fg A ? AT AT FR A saAN qfE @ g
& 3 w7 onfaEl ¥ fou i Agen wxEd &Y 9 TRonfaat ¥
fodt 1% M ofm a8 & a8 7 ammr A v T & FF A€ A
& IO I 9T g qEAT FL I gt W HAg o omt ¥ A
TN F TRG?

WTF ¥ ag A faeg a8 w0 AN wa F fyarod safeaq
W T AR amm AR famm wxar g R At fawel &
FRAE TN &7 & faam 7 o foig 39 ¥ ofe seE G
A g1 faam #3 3 AR 37 A A A AL F

(English translation of the above speech)

Shri J. R. Kapoor: I like to submit a few words about the Bill that is
“before us. This Bill has been moved by the hon. Minister of Defence, and
-0 I understand that this Bill pertains to the defence of the country. There-
fore I like to kmow, as I feel very sore on this point, why it has been meutioned
‘in this Bill that it would be applicable to all the Provinces and States
-except the State of Jammu and Kashmir. Moreover it would not be appli-
cable to Delhi State also. Perhaps the reason for this exception is that an
Act of a similar nature applicable to Delhi State has quite recently been
‘passed by us. Therefore, it is quite proper to exclude Delhi from the
-application of this Act. But I fail to understand why it would not be avnpli-
oable to Jammu and Kashmir when, as far as the defence of that State 1is
-eoncerped, it has become an integral part of India. One after another, Bills
come before us and in all of them it is expressly provided that when this Bill
would be passed and converted into an Act it would not be applicable to
Jammu and Kashmir State. Whenever this thing comes before us it pinches
us too much and gives us much pain. But we give ourselves self satisfaction
‘thinking .all the time that perhaps due to certain special circumstances the
‘Btate of Jammu and Kashmir has not been integrated with the Indian Repupo-
lic in all matters. But we fail to understand why Jammu and Kashmir is
invariably excluded from the application of those Bills also that relate te
such subjects in which Jammu and Kashmir has integrated with the Indian
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Republic. Whenever we come across apy opportunity of enforcing our laws
and Acis on Jammu and Kashmir we must not miss that opportunity, not for
the reason that we want to impose something new on Jammu and Xashmir
but for the reason that in respect of those subjects and matters, in which
Jammu and Kashmir has of its own free will sided with us and has integrated
itself with the Indian Republic, why should we tell the State that though
the State wishes to integrate herself on certain points with the Indian
Republic yet we wish to exclude her from the application of our laws and
legislation. I think that the inhabitants of Jammu and Xashmir and the
officials of that State too would not like this thing. On the other hand
perhaps they would also like the imposition as far as possible of the laws and
Acts of Indian Republic on Jammu and Kashmir also. It is just possible
that the hon. Minister of Defence may allege that Government of India do
not possess many premises in Jammu and Kashmir. It is possible they
may not have any premises, but such premises can be there that Govern-
ment of India may have taken on rent. Also, Government of India may uos
have any premises there for the present and no property has been taken on
rent even, yet in future there can be such opportunity that Government of
India may acquire some premiges there or take some others on rent also. Ne
time limit for the continuance of this Bill has been mentioned in this Bill.
This is a standing law and would remain in force till the time it is not
repealed or amended. Therefore I am submitting that as this is going to be
a standing law so, though Government of India have no premises of any sort
in Jammu and Kashmir for the present, there can be some in the future.
Jammu and Kashmir is such a State that abuts on our border or frontier and
which is more directly connected with the problem of defence and & necessity
may arise that Government of India may be constrained to acquire or take on
rent certain premises and properties there. Under such circumstances I fail
to understand why Jammu and Kashmir has been excluded from the purview
of this Rill. I do not think there can be any valid reason for this exclusion
and if any arguments can be put forward in support of this move they would
be quite baseless and unfounded. I think that it is just possible that Govern-
ment of India may not be having any premises at other places in other inte.
grated States. I do not know if Government of India possess any premises in
Hyderabad or Bhopal. I think there would be none and yet this law would
surely be applicable to Phopal, Hyderabad and other such States. So I fail®
to understand why on the basis of this solitary argument Jammu and Kashmir
has been excluded from the purview of this legislation. T humbly beg to
submit that this is a serious matter: it is an important issue and we should
think over this problem very seriously. If possible, and I think it to be quite
essential and important, this Bill should also be applicable to Jammu and
Kashmir. I would very humbly insisb upon this point and request the hon.
Minister of Defence to consider over this point seriously and include Jammu
and Kashmir within the provisions of this Bill. I know that some adjust
ments would have first to be made in including Jammu and Kashmir within
the scope of this Bill. The President would have to enter into negotiations,
only negotiations and nothing more, with Jammu and XKashmir State.
Barring negotiations no consent would be sought and such negotiations are not
very difficult to make. Tt can be alleged that negotiations cannot be made
jugt now. This is quite true that a conference cannot be held just today, bui
it ought to have taken place long before. and if no negotiations have been
made then also the consent can be had within two or three davs and therefore
instead of passing this Bill today or rather instead of passing clause 1 of this
Bill today we can postpone its discussion till day after tomorrow. In the-
meanwhile proper steps can be taken after holding conference with Kashrair
Government. I would not have pressed my point had not T known, and I
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believe that with the exception of the hon. Minister of Defence and his other
friends, that all the hon. Members of this House, who are present in the
House or are absent would all agree that if it could be possible the State
of Jammu and Kashmir should also be included in the provisions of this Bill.
“Therefore I would again like to submit and insist upon the hon. Minister of
Defence to consider over this problem seriously and instead of rushing
through the Bill today, consider over the suggestion given by me and, if ib
could be possible, include Jammu and Kashmir State within the scope of
this Bill.

The other thing that I have to submit relates to the refugees. All of us
are no doubt highly thankful to the hon. Minister of Defence for his categorieal
assurance that he would try his level best that if refugeess would in any
-way be evicted from Government premises then utmost care would be taken
for providing them with alternative accommodation. If that is so, it would
have been proper to have laid down this thing in as many words in the Bill
itself, that till the time Government would not provide them with alterrative
-aecommodation they would not be evicted from Government property. As
~ou say there can arise a difficulty in this matter that if such-a provision is made
in this Bil!, then when the persons who are oceupying Government premises
thesz days would be asked to vmcate them then they, taking shelter under
-this rrovision, would shove in some refugee in that premises and enjoy protec-
tion under this provision and compel Government to desist from"evieting them
‘from there. If the trouble be only this then:its solution- is quite simple. A
certain date should have been fixed in the Bill and declared that this Bill
would give protection to that refugee only who was in occupation of a premi-
-ses prior to the date laid down. If any refugee would ocoupy or has' been
occupying any premises after the passing of this Bill or later than the
date notified then he wou'd not be given advantage of this provision. Well,
this thing cannot be done now, but I certainly like: to submit that the
:agsurance that the hon. Minister of Defence has given is very much  limited
in its scope as he has said that, ‘as far as possible this would be-done.” The
meaning of this is quite clear that even today he knows it perfectly well that
“it would not be fully possible to provide alternative accommodation to all the per
sons. Ifail to understand why so big-a Government like the Government of Indis
shou'd just now take it for granted that it has not the resources and:pewer enough'
to make arrangements to provide alternative accommodation throughout the
entire length and breadth of India to those refugees who would-be evicted from
Government premises. Proceeding on this principle from: the very beginning
would mean that all these things are nothing short' of purposeless talks and
even.if it is not so, all that it would mean that some little effort would
be made to provide alternative accommodation to those refugees who would:
be evicted from Government premises.

1 think that the' greatest help we can render to-the refugees is: to provide
‘them with residential accommeodation. Other amenities are difficult’ to
provide. But the thing that is clearly possible and is very simple at the
same time is- to ‘provide these refugees with residential accommodation any-
where. 1)o’ we not see that there are huge mansions and palaces that are
accommodating very small number of persons? Only. so uiany people live
-therein that can be ‘aceommodated in a- small portion of these -buildings. Can’
the Government not requisition: some: portions of- these- huge mansiohs’ and’
‘bungalows? Can the “residential aeccommodation : be. net-rationed just like-
other things? This is a very simple thing and it ought 'to have been aene::
In this conbection, Sir, you would pardon me if I were to take a few minutes
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more. Whenever I think over this problem I remember the year 1919 If
I ari not wrong the Congress Session was held that year at Amritser,. just
efter the Martial Law. When I went there to attend that Session I found
that' it had  rained very heavily there. The camps that had been allotted- to
the- delegates had all been inundated and the Reception Committee: was
faced with the stupendous difficulty of providing accommodation to the
lakhs of delegates and visitors who had come to attend the session. It should
be. kept . in. mind that this session was held just after Martial: Law days and
the pecple of areas nearabout Amritsar were specially enthusiastic about it:
Nearabout that time all the: prominent and big- leaders had. come out of: the
jails- and lakbs of people from areas nearabout Amritsar and the four corners
of -bhe country and specially from Punjab had gathered there to have: darshan
of. their. beloved leaders. The untimely rams had given.risé to a lot of diffi-
culties and the mest trying of them was the problem of providing shelter and
aecommodation to these millions of people. At that time the people of
Amritsar very humbly beseeched the Reception Cornmittee not’to worry at' all
over: that problem and promised to find aecommodation for:each . and' everyone
of:the guests, and what did they do? The people changed the:emtire: city fto
a2 huge Reception Committee. When I reached: there in the night I was
accornpanied by my wife and a few other people. We were to put up at
our friend's place, but it took us one full hour to travel a distance of one mile
-and reach cur friend’s place where we were to put up, because at every step
the people insisted upon us to stay at their places. In the end though we
reached the place we had to go to, but the other hundreds and thousands of
pecple, who had come to attend the session, were put up at various places
and stayed there for five to seven days and.in this..way, this stupendous prob-
lem was very easily solved. If on these very lines ‘Government were to
make an appeal to the people of the country to give some portions of their
houses to the refugees, and specially to those who are being. forcibly evicted,.
T think that this problem could very easily be solved. The situation i8.evén
Dot such that your appeal may not bear fruit, the appeal would surely be effective
Another way of doing this very thing was to have included this thing in the
Bill itse!f or through the agency of any other law Government may have
requisitioned portions of these palatial .bungalows and mansipns for those
refugees only whom Government are evicting from Government premises. Had
this been done, I think this huge problem would very easily have been solved
and having this aspect of the problem in view, I think, the hon. Minister of
Defence would not have been constrained to say that he would make “‘all
possible’”  efforts. But even today Government can declare with confidence
that every refugee who would be evicted will certainly be provided with some
altermative accommodation. What is meant by such uthesances that “all
possible efforts would be made’’? You would no doubfi thake all possible
efforts but where these people are to go? When the Gewegnment of India
finds ilself incapable of making arrangements for providing alternative accom-
modation to the refugees then how can it be expected of the still powerless
refugees to find any accommodation all by themselves; accommodation where
‘they may take shelter after being evicted from Government premises?

Thus T had to submit these two points before the hon. Minister of Defence
and T hope and believe that he would give both these points a serious con-
sideration and before arriving at any- decisions would take into consideration
all the pros-and cons of the question and would very kindly accept both the
suggestions given. '

Sazdar B. 8. Man: The Bill no doubt is qppnrénﬂﬁ'* & harmless viece: of
legislation but my fears are that the lamb in disguise may turn out t6 be ‘a wolf
Wwhen the actual time of implementation comes. Especially when a’ military:
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authority seeks to escape the jurisdiction of the civil courts and al ks
provide for the use of such force as may be necessary one beoornesso t:oeemsucﬁ
agitated, because the standard of force used by the civil authority happens to
be different from the standard of force used by the military.

1 have no quarrel with the general principles of this Bill. As it has been
explained by the Defence Minister a huge amount of money is to be paid
as rent. But 1 have to draw the attention of the hon. Mover of the Bill to my
fears that the Bill may be worked harshly and that at a time when we are
faced with a national emergency and when you should give some breathing
time to the refugees before they are finally rehabilitated. Now & sort of vague
assurance has been given by the hon. Defence Minister but that very assurance
has been negatived by his own fears, when he says that if such a provision or
assurance or proviso is incorporated in the Bill it would become well nigh
impossible for him, because there will be many refugees who will eventually
come to reside in those bungalows. So one gets the impression that in spite of
that assurance the working of the provisions of the Bill will be as ruthless
against the refugees as against anybody else.

Before 1 proceed further to press my points I must remind the House and
the Defence Minister about the assurance given and later reiterated so often
by Government. It will be remembered that the hon. the Prime Minister
himself declared that no refugee will be ejected from any Government building
unless alternative accommodation is provided for him. This was in a way meant
to pub pressure and to make Government conscious of an emergency, namely,
that unless they provided alternative accommodation, the refugees should not
be ejected. A sort of pressure or a binding undertaking was placed on
Government. But, now we find that every day attempts are made in order
to dodge out of this assurance—though a verbal assurance only but as it comes
from Government it means a lot to the people. The different Ministries are
not conscious of it. In fact, they are specialising in different measures of.
displacement. In this connection the role of the army must be to rehabilitate
and give relief and succour to the refugees. It was the army that rescued us.
1t was only on account of their vigilance and support that we were able to
escape the clutches of the fanatical mobs from Pakistan. Now, having brought
us here, | am sure they would not like to spoil their fair name by ejecting us.
The fair name and traditions of the army should not be tarnished by such an
attempt. Apart from this, 1 believe, though I have no direct knowledge of suck
things, from what 1 have seen in my travels, many barracks are lying vacant
in the Cantonments. ‘There are such barracks round about Muttra near Agra
road. and even in Meerut. Some of these are in a dilapidated condition, simply
because they have been long unoccupied. In such cases, when the emergency
is so great and the assurance given by the Government is binding, I think the
army must help the cause of the refugees.

[Mr. DEPUTY-SPEAKER in the Chair]

The reasons given for this Bill are loss of rent and the cumbersomeness of
the procedure to be adopted by the military authorities to eject the refugees.
‘These two ressons are not so emergent as the need for the rehabilitation
of the refugees. 1 believe for the sake of rehabilitation, these two reasons may
give way or should easily wait. I quite reslise that Defence and the requirements
of the army are of paramount importance to the country. But the reasons
given are not military necessity and emergency, but only loss ‘of revenue and
the like. In such a case, I consider that preference and priority should be
given to the need of he refugees and not to loss of revenue to the military

authorities. .
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Incidentally, this shows only a lack of co-ordination between the different
‘Government, Departments.  You see on the one hand we had sn assurance from
Government that no refugee will be cjected from a Government building unless
alternative accommodation is given to him and on the other hand, we find that,
perhaps in order to dodge out of this assurance, the different Ministries are
vying with one another in bringing forward measures of this kind for ejecting
him.

Only the other day, while discussing the Budget, I used rather strong
language about the activities of the Health Ministry, and called it the Ministry
of displacement. I am sorry for that. But what should I do? Even after
using such strong language in pleading the cause of the refugees, the malady
has worsened. Those remarks of mine then concerned only the Health Ministry
and to a small extent the P.W.D. Now such a popular Ministry as the Defence
Ministry has also come forward with such a piece of legislation. The position
gets worse daily. I think that the solution to the refugee rehabilitation problem
should be the job of not only one Rehabilitation Ministry but of all the different
departments. In fact, I feel that such a stupendous problem cannot be solved
unless and until our energies right from that of Government at the top down
to that of the people, the vast masses of this country, are directed to it. Unless
the whole country is prepared to assimilate these unfortunate, poverty stricken,
homeless. roofless people the problem cannot be solved. They should open their
hearts and receive them with open arms and unless this is done this problem
will always remain a menace to the economy of the country.

This Bill becomes all the more rigorous when we.find mentioned therein
the gardens, the grounds and outhouses, if any, pertaining to such buildings or
parts of buildings. | seriously feel that in cantonments, if there are such vast
grounds and gardens, and if refugees have pitched their tents there, as. many
have done in the grounds before the Prime Minister’s own residence, they should
not be ejected from there until alternative accommodation is found for them.
1 think that step will be too rigorous. The military ejecting people camping
even in the gardens and open spaces will be very cruel. When we claim that
the whole refugee rehabilitation is after all a temporary phase—let me hope
that it.will prove to be of a very very temporary phase—I feel that Government
should itself be alive to such a situation and provide very speedily alternative
aocommodation to the refugees. With these words I remind Government of its
solemn assurance, reiterated so often, that unless the refugees are given
alternative accommodation, they will not be ejected. Mere verbal assurances
are of no use, as in actual practice they are not actually kept but are infringed
too often. With these few words I offer my criticism to the Bill.

Sardar Hukam Singh: When I was listening to the opening speech of the
hon. Minister of Defence I thought I had gone on a wrong track and feared
that the Bill was intended solely to eject the refugees. He placed the category
of refugees last of all and put it so beautifully that it appeared that perhaps
they were so few and that the legislation was primarily intended to deal with
persons other than refugees. The hon. Minister stated that the primary ob]pct
of the Bill was to eject those Government military officers who were in possession
of premises before demobilisation and who had sublet them to their friends snd
relatives. He said that they were not moving away and that therefore it was essen-
tial that some special legislation should be brought-in to enable the Government
to turn them out. He said that Government had not only the bm]ghngs they
owned but also had hired buildings from other persons. As these buildings are
no longer required for {¥overnment opinrposes, Government could not return them
to their owners unless the whole of those premises have beep got vacated.
If certainly that may be the object and thereby very few refugees are affected,
then the problem is mot difficuls snd it can ke solved wery essily. If real
Government has been incurring lakhs of rupees owing to non-payment of rent
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by these unauthorized occupants, then I presume they must have prepared
by ‘now some list of the occupiers of these premises. I was waiting to hear
during the speech of the hon. Minister that he would tell us that the percentage
of the refugees would be so much. It would not affect them adversely as it was.
feared by some of the hon. Members. Because that has not been done, I have
my fears that persons who were lawfully in possession and were Government
servants in the beginning may have given those premises to some of their
friends or relatives or may themselves have taken occupation of those premises.
1 am afraid their number would be very small and in fact the refugees must
be in preponderating majority in those premises and therefore, this legislation
would work very hard so far as they are concerned. We were told that Government
had no intention to harass them. As it has just been observed by my hon.
friend, the previous speaker, these oral assurances could not be enough to
satisfy the requirements of the present time. The counter-part of this legis-
lation on the lines of which this is being enacted is the Delhi Premises
Requisition and Kwviction Act, 1947. There too, an assurance though not in
the Bill iteelf but subsequently, had been given that no refugee in occupation
of a Government premises would be evicted unless he was given a suitable
alternative accommodation and as late as the 16th of March, 1950, when I put
a question to the hon. the Rehabilitation Minister whether Government
intended to withdraw or evoke the assurance that had been given the answer
was, ‘“No’’. Government stood by that. On the one side there was that
assurance; it was clearly given out that the Government had no intention to
withdraw, and on the other side, as has been observed by the last spesker,
measures were being taken to oust the refugees from the premises that they
oocupied without affording them any accommodation at all. I read a report in
the Hindustan Standard dated the 28th of March, wherein it was alleged that
in a representation made to Pandit Nehru, Mr. K. B. Datta, General Secretary
of the Central Refugee Welfare and Vigilance Board, has invited the Prime
Minister’'s attention to the fact that the Armed Police under orders of the
Eetate Officer of the Govermment of India is harassing and faorcibly evicting
the refugees without providing any alternative accommodation. The telegram:
says that this is a negation of the declared policy of the Government of India.
The General Secretary of the Board has prayed for Pandit Nehru's immediate
intervention in the matter saying that such actions of the Estate Officer make
the position untenable and that the Prime Minister has alwaya called upon the
destitute refugees to have patience and co-operate with Government.
Then again on the 28th of March......

Sardar Sochet Singh (P.E.P.8.U.): Is this Mr. K. B. Datta the same
person who was involved in the iron and steel scandal case in the Punjab?

Sardar Hulam Singh: I do not know whether any person of the name of
K. B. Datta was involved in any case and I therefore, cannot say whether this
is the same Datta or not. But I know that even two days afterwards a depu-
tation waited upon Pandit Hirday Nath Kunzru, and it was also reported in the
papers that they placed their case before him as he was the President of the
Vigilance Board. The deputationists complained that the refugees were being
evicted from their ococupations without any provision for alternative suitable
sccommodation. If my hon. friend who just interrupted me has any doubt,
I ean give him my own experience. There is a residential bungalow at No. 11,
Gurdwara Road in Delhi itself. Rai Sabib Mathra Das, a refugee from Multan,
who was a liaison officer, is residing in that bungalow. He fulfils all conditions
so far as his entry into Delhi, his registration and everything are concerned and
be was served with a notice to quit. He came to me as he was known to me
previously. I epproached the hon. Minister of Works, Mines and Power and
he assured me shat Rai Sahib Mathra Das would no$ be evicted from his
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premises but tha# he only wanted to bring pressure upon him so that he mighs
build a house for himself as soon as it was possible. The refugee had got a plot;
he had deposited the money for the materials required in advance, and he was
waiting for the supply of those materials, so that he might proceed with the
construction and he only wanted that he might be allowed to continue in that
premises till he had built his own or that he might be given a suitable alternative
accommodation wherein he might move. I was assured by the hon. Minister
that he would not be disturbed. Then on the fourth day, I was told that the
Police had gone there to evict him. He was evicted and subsequently he had
to run here and there to seek help to enable him to get another opportunity
to remain there for some time. If Mr. K. B. Datta be somebody whose veracity
cannot be believed by some hon. friend, I can give him my own experience and
1 can quote other instances as well, wherein refugees have been disturbed
without providing them with suitable alternasive accommodation, though it has
been the declared policy of Government not to disturb them.

I feel thab this Bill ‘at this time is very inopportune. When I find that it
would mainly evict the refugees who had been uprooted and who had lost
everything for the sake of getting freedom for this country, certainly it does
not look very graceful that thev should be disturbed at a time when we are
fecling that certain other brothers of ours are being turned out from a different
part of the couutry. I should say this is not the proper time for this Bill.

Then, from the Objects and Ressons, I sm not convinced that there is any
recessity for this Bill. It is stated in the Statement of Objects and Reasons:

“In Bombay and Calcutta, thero ars many cases of unauthorised oocapation of assom-
modation requisitioned /hired/owned by Government.’

So far as houses that are owned by Government are concerned, we have not
been told that they are immediately required by Government for military
purposes, or that some officers of Government are waiting and they requirs
these buildings for immediate ocoupation. There i8 no urgency in this respect.
So far ss requisitioned end hired buildings are concerned, the reason given is
this: shat Government had to pay lakhs of rupees without realising anything
trom the refugees, and they could not return those buildings to the owners
because they were not vacated or at least some parte were occupied and the
owners would not asccept them back unless the whale of the building was
vacated. and therefore, it was desired that some special legislation should be
in the hands of Government. I am afraid this i also not convinoing. It
Government had to pay large sums of money from their own pockets, who is
to blame? It is not that the refugees who are occupying the buildings refused
to pay rent. The answer is given in the Statement of Objects and Reasons
iteelf. It says:

“Government has ll:;o been advised aguinst acosptance of rent as such acceptance would
pod poey . it

(1 2

The arrears are there not because the refugees would not pay, but because
Government would nob accept the money. If really the premises sre hired or
requisitioned, the refugees can be asked to pay that amount and the owner
can waib for some time more. Is there any harm in these premises continuing
under the same orders of requisition and realising the rente from the refugees
who are occupying the premises? It is not that attempts were made and the
refugees refused to pay the rent. The only ground given is that Governmens
have been advised not to accept that rent because that would amount to
recognition of tensncy. Further on, the Statement of Objects and Reasons
says:

“The local military sathorities who have songht the assist of the Prowimeial Govern-

:;'n‘t.' .in securing the eviction of unauthorised occupants have bemm ndvissd te fle ejectment
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Quite right.

““The occupgtion of these unauthorised occypants extends in many cases to considerablp
periods and Goveerent has been put to loss in having to pay rent for requisitioned/hired
Bremises..........c.... *

This is not understandable. If the occupants have been in long possession
of these premises, who is to blame here as well? This is because Government
has not been able to construct houses: not because the refugees do not wanb
to move elsewhere or they have any attachments developed with these buildings.
They will gladly move. I do not believe, I should say, that the refugees
refused to move elsewhere. If suitable alternative accommodation is given to
them, they would be prepared to go. They would not like to remain there,
harass Government or put Government to a loss. It iz the failure of Govern-
ment to construct more houses that has led to this contingency.

Then, it is said that Government has suffered considerable loss. This, I have
already explained. Because, the Bill itself gives the explanation that Govern-
ment have been advised not to accept that rent. Therefore, that loss is there.
I am sure if Government were prepared to accept rents. the refugees wouid
pay immediately. The Statement of Objects and Reasons further says:

“In these circumstances the only remedy is legislation to provide Government with
powers of eviction of unauthorised occupants correspondin,

to similar provision made onder
the Delhi Premises (Requisition and Eviction) Act, 194%"

They have reached the conclusion that there is no other remedy. Civil
remedies have failed. I may be permitted to say that if the civil remedies have
failed, the refugees would like the criminal remedies better than the present
legislation. Even if they were treated as criminal trespassers, they would have
got much greater opportunity and better facilities to look after themselves,
and find some accommodation than has been afforded in this drastic measure
placed before the House. If we look at the provisions of the Bill, we wonder
whether really it would nob have been better if they were treated as criminal
trespassers under section 448 of the Indian Penal Code and ejected in due
course of law. Then too, Government must have gone to some magistrate.
filed a complaint, a notice must be given and the subsequent proceedings must
have taken thre¢ or four months. Now, it is required that a summary notice
is to be given and “after that notice, the man is to be thrown out on the street:
not for any fault of his, but because he was evicted from his old, paternal, -
ancestral holdings and was forced to march to India because he thought that
others, the rest of India, might live in peace and in their residence. That was
his fault. Therefore:4 15 days’ notice is' given. That notice can also be sent
by post and when it is posted, it has to be presumed that it has reached him.
though he may not know about it. for fifteen days. Then, immediately, he is
thrown out on the streets. That is the Bill that has been placed before the
House.

Then, there is one thing to which I would like to draw the attention of the
hon. Minister. Power to recover damages has been taken out of the jurisdiction
of the civil court. One can understand power being taken to evict without
allowing him to go to the court. But, I cannot comprehend even this power
to recover damages being taken out of the jurisdiction of the civil court. As
to how these damages are recovered, I shall agaip cite the example of

11, Gurdwara Road. The Government servant who occupied the premises
bef_ore partition......
Shri Munavalli (Bombay): I want to know whether this Gurdwara Road
bujlding somes within-the limits of the jurisdiction of the Ministry of Defepce.
- @ardar Hukend Singh: This does not come within the jurisdiction of thie
Ministry of Defence. But, we have been given &n assurance as was given in
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connection with the Delhi Premises (Requisition and Eviction) Act. It is per-
fectly relevant for me to state here how those assurances have wprked and to
say that these assurances weuld be worked also similarly. I think I am per-
fectly within my rights in referring to that.

The gentleman who was occupying that bungalow before partition was pay-
ing a rent of Rs. 120-0-0. Now the Estate Officer hds assessed damages at Rs.
204-0-0 to be paid by the refugee. I could not understand whether the refu-
gees are being helped in this way. As in this Bill also théfe is no réecirse o
any civil court and the assessment of damages is to be made by a competent
authority appointed by Governineiit and an appéal also is to be heard by a person
appointed by the Central Government, who will bé of a similar or the
saine status as the Estaté officer in Delhi, we can very well redlise how these
damages would be assessed. Therefore, I am afraid that all thege provisions
are so drastic that they would work to the detriment of the public and of the
refugees particularly.

With these fears, I am compelled to oppose the motion before theé House.
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Mr. Deputy-Speaker: The hon. Member may continue his speech after
Lunch.

(English translation of the above speech)
Khwaja Inait Ullah (Bihar): I wish from the heart of my hearts that I
should oppose this measure which has been brought before us. But since this
measure has been scrutinized and approved by our Party, I have got nothing
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else to 53y except to bow %o its wishes. Neverthless, I feel that I will be fail-
ing in my duty if I do not present my views on this Bill before the House.
Whenever any Bill is brought forward, first of all ite Objects and Reasons are
read. When I happened to go through this Bill, I found that ite Objects and
Reasons were that ever since our Government gssumed office their action in
filing the ejectment suits before the civil courte did not yield eany results.
There are civil courte in our country. I think that when we feel the necessity
of securing full justice, we resort to the civil courts. We have not been able
to secure proper justice from these courts as it has been stated in it in these
plain words, ‘‘has not yielded results’’. In other words, we have failed in tak-
ing possession of these buildings and whenever we made any efforts more or
lese we did not succeed, and consequently we considered this, as it generally
happens, that when we want to assert our claim on any foreign country or
when anybody wants to deprive us of our rights, we hand over all our powers
to the Army and authorize them that they should safeguard our rights. Xxcatly
in the same manner, when we have failed to secure possession of these buildings
through the civil courts, we are enacting a military law and trying to secure
eviction by means of this legislation. Keeping this thing in view, I find fhe
beautiful words like ‘‘justice—social and economic—and political freedom’’,
which are provided in our Constitution, being gradually obliterated by the
enactment of such laws. We have got to secure justice. Our justice demands
that Government should take possession of these buildings or that the
refugees should get these or that these buildings. should be allowed
to remain in possession of those who are living there. In such circumstances.
why do we feel the necessity of making such laws against this, and if this House
is prepared to enact fresh legislation to secure possession in this manner, I feel
that we ourselves want to obliterate the word ‘‘justice’’ and we want to bring iu
those things step by step which are in no way connected with justice. There is
no doubt in it that after the enactment of this measure the judges of the civil
courts and High Courts shall be precluded from hearing such cases. It is,
therefore, that I look upon this measure as a ‘military law,” and this should be
because, although the Mover of this Bill is sufficiently wise and I do not doubt
his wisdom he always remains amidst the military men and has very frequently
to come in contact with them. It is, therefore, natural that this Bill should
bear the impress of militarism and it is for this reason that the military spirib
pervades this Bill. When I went through the provisions of this Bill, I found
that many of my friends have raised hue and cry with regard to the refugees
and it has been done because theirs are the afflicted views and they con-
sider that they would be able to produce more effect on the House by saying
these things in the name of refugees. This is quite true that the refugees are
our first consideration. But I would say that in addition to the refugees, have
not those citizens who are in occupation of these buildings got any claim over
this House? Those people are living in these buildings slong with their wives
and children and are in occupation thereof since a pretty long time. If after
serving them with fifteen days’ notice, the military soldiers and the military
personnel evict them out of their houses and throw their utensils, beddings, ete.
on the road side, will not these people say that in free India when the civil
courts could not eject them, the military soldiers turned them out. Eviction
especially in these days when everybody knows how acute is the housing prob-
lem in the country amounts to great hardship. If those people are rendered
homeless at this time, what would be their condition? If you want to recover
rent from them, you may do so, or so long as no alternative accommodation is
given to them, possession of their houses should not be taken by the use of
military force.

L Mr. Deputy-Speaker: The hon. Member may continue his speech after
unch.
The House then adjourned for Lunch till Half Past Two of the Clock.



The House re-assembled after Lunch at Half Past Two of the Clock.

[Mz. SeEakEr in the Chair.]
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It means that these courts could not yield the results and so we are going to
have a new law which will yield results according to our wish.

Mr. Speaker: No, that is a wrong interpretation. That procedurs did no
give speedy results and hence this proposal.
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I W PYR SN T SRS TR TR [T JSETEP= =Y
9> B0alan 5yl = gu0)S gt U G ol 00 5 By Ui &S ye it
b ol 0y b S gyl S e gl B lpeyd S e e gyl 2ylun
-l s

JHE 4l 998 o5 oy CShafln oan gae i (o] &5 g epam g 13!
ot el 55 gt 0 (ol D (i e a3y ] ) - ol Uehy e
O oS pagky oS o0 & B dlae iy Sy K o gl pip S 0 Uty
o g o8 ol 8 i = (0 S5 6 8l e e ol oS (ool 2y Ly S
S LB S e b kS e 2 gl s L e B il ) -k 20 B
U 2 Sl S 9 X0 &2 e gt e ] - b 8358 Jyey £
OB aer NS5 poy tatgy o S ByS & yie i dule ] - 2
I 55yl (g0 I S S esie Yoy o0 a0 Sy3ge (CoUrtS) pdyS
Za2gy (ol & pgyie S gl pae K IS G Slolla yer S D (088 5l e %
Shles! 5 5n o g ygf 10 I aet i o 25 2 e Ol b
- abla Wy e @igghb W5 @ ¥ Jyoy S a5 e

L (compensation) yipudspS ¢35 52> 5 & o3 W § 5 (ol o8}
Wl b )8 Uyoy & o 2 U1y 203 5 (lly Aoy (4 5 (arTERT) perd
e iyl g gl S BUI patiie ) - Jbly Uge Sy Jyu Kyl pacmo
2 Ul ST 05 8 3 ol oS Il yolet S 3y &8 i onulyige o nale
P 3 Orel S Uyp Uemam it gl 2 Uy e auly S € 2T Ly ey
att ety 5 2 WS S el mteal € 515 5 003 o 5 2 T S s
-2 P b S o S o UT Ly a8 - S il



2428 PARLIAMENTARY DEBATES {1sT Apr. 1350

[l eglis il ]
tralo e Juapl 5 pn ByS aael Gl £ endilys ol e D
o S D ey S U el sy 5 ) S e gy e ) Bla o g
UFey ke oS o (18 teker 2 gbe 95 ke B e Us) gy o8

-4
(English translation of the above speech)

‘kh.vnja Inajt Ullah: I was saying that two of my hon. friends havs opposed
this Bill in the name of refugees and stated that thése peopls would be siibject-
ed to groat hardships when they are evicted from any building. I submitted
that while making this law, the refugee problem undoubtedly remains to be
our first copsideration. But along with this, we should not ignore this fact.
that while framing any legislation, this House should bear in mind that it is
responsible to the whole of India. I stated that we want to evict thoss persons
from thesé buildings for the ejectment of which we approached the civil couits
and where we did not suceeed. In other words, it explicitly implies that this
legislation is béidg enscted to deny us the ‘right of justice® thirough which we
can sécure ‘‘justice’’ from the High Courts and the civil courts in India.

Mr, %: I am affaid thére i§ Sotné misuhdérstanding. Thab is never
the intention of the Defence Minister. The point is civil proceedings are so
unduly 18ng and they have to wait for such a long time that it is thought it is
better if matters are expedited. That seems to bé the intention, not tha$
they are not getting justice there and that better justice will be done here.

Khwaja Inaft Ullah: Sir, I had subinitted that it has been clearly stated
in the statement of Objects and Reasons appended to the Bill:

“Eviction by resort to the civil court in which several cases were filed has not yielded
results for obvious reasons.”

It means that these courts could not yield the results and so we are going
to have a new law which will yield results according to our wish.

Mr. Speaker: No, that is a wrong interpretation. That procedure did no#
give speedy results and hence this proposal.

Khwaja Inait Ullah: However, this is my interpretation. It may be that
its intention is not so and I gratefully accept this interpretation.

So far as I have tried to follow this Bill, it so looks to me that efforts have
been mnade to make it brief as far as possible and just as I stated that since
this measure is being enacted undér the auspices of military brain and in the
military manner, it imbibes military qualities and it is on account of this that
it has been made brief, because it has been a practice in the Army since long
that the orders should be brief and issued in as few words as possible and
irnmediate action thereon should be teken, just as ‘‘Stand ay ease’’ is pronGunec-
ed as ‘*Standeti’’ although the context of the sentences is something else. So,
this measure has been made very brief and along with other things, clause 10
has been added to it which outlines the procedure to be followed:

“(b) the procedure to be followed in taking possession of Government premises;

(c) the manner in which damages for thorised pation may be d;
(d) the manner in which appeals may be preferred and the procedure to be followed
in appeals; . . .. .. i

So, Government shall do all these things. Bub what for is this Parliament
sitting? Parliament shall only confer this powef that you may appoint one
person and that person shall evict in the manner he deems fit. - He may either
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forcibly drive out or if necessity arises the belongings of the unauthorized per-
sons may be thrown outside, or their beddings and personal effects may even
be taken possession of. One person alone shall decide all this as to what laws
would be enforced and in what manner eviction could be made and how raoney
could be recovered. These things are not before Parliament. What it means
is that it is altogether just like & military law. One person shall be put in
charge of the lives of so meny people. Therefore, I thinx that firstly there
was no necessity to frame this legislation and even if it was, when onc person
is entrusted with all these things, we should explicitly prescribe the manner
in which he should work. If any person who is to be evicted refuses to vacate,
how should he then be dealt with, how should money be recovered; all such things
should be specified by us. Here we are framing such a legislation by means of
which we shall appoint a ‘‘competent authority” and empower it that it should
perform all other functions. If it is so, what necessity was felt to enact this
legislation at all? The hon. Minister has pointed out that one thing that
necessilated the enactment of this measure was that a large number of Govern-
ment buildings were in possession of unauthorized persons and that Govern-
ment needed them. I do not want fo say, courtesy forbids me to do so, but after
looking into the facts and figures, I am compelled to submit that this argument
put forward by him is absolutely wrong. If it is averred today that Govern-
ment require the buildings for military purposes, I think it is not correct to
a considerable extent, because there are not only one, two, three or four but
hundreds and thousands of buildings belonging to the Military. Barracks after
barracks and camps after camps are lying absolutely vacant and are showing
signs of decay. These are also being demolished and their ceilings and bricks are
being auctioned for few pennies, whereas it is being stated here that we ave
framing the legislation as we are in need of these buildings.

Secondly, it has been stated that Government had acquired few houses but
since they do not require it any longer they want to relesse these io . their
owners. Tt is quite a good idea because we should de-requisition all the public
buildings which were requisitioned at the time of emergency and since they
are not beiug vacated, these cannot be released so long as vacant possession is
not secured. T see that the Government of India and Parliament are vonstantly
considering the housing problem. A few days ago, I also happened to see a
film which was produced by Government. It has been exhibited thérein how
acute is the housing problem in India, how many people are homeless, how many
houses are required, what efforts are being made by Government to construct
houses and how much keen Government are to solve this problem? So, when
Government feel that the country needs more houses and they are aware that
the inhabitants in this country are in dire need of houses and innumerable people
are living without any houses, will it be proper under these circumstances that
these persons should also be evicted from the houses oceupied by them wkich
have been acquired by - Government. If any legislation is enacted to release
the leases, it should be in this form that the buildings which we have acquired
from their owners should be transferred in the name of the present occupants.
1f we release these houses to their owners today, the results would be that they
would demand pugrees from those persons who would like-to rent these houses.
They would indulge in corruption and blackmarketing. Moreover, the people
will not at all be able to get these houses for the same amount of rent which is
at present being paid by Government. Therefore, ‘if it is the object of this
Bill to remcve this difficulty, i.e. we should releasé the leased houses to their
owners, there is a simple solution to tackle this and that is that those houses
should be transferred in the pame of the present occupants on thie sarne very
canditions on. which we had pcquired them from their awners, because if we
evict them, i would cayse them great hardship. (Gdvernment, perhaps, know
this matter better than myself that Communism and other troubles mre brewing
in the country, especislly in Calcutta and Bombay where theusands of people
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sball be rendered homeless in this manner. I can assure you that whatever
mistakss are committed by Government we try to explain thess to the masses
and justify the action of Government. But I say it honestly that this is such a
matter about which we shall noy be able to say anything to our people, because
we want to take poesession of the houses occupied by them by the use of inili-
tary force simply with a view to save few lakhs of rupees. We shell not be
abla to offer any reply to those persons who are living in these houses.

@ ﬂgxﬁ Sidhva (Madhya Pradesh): You have misunderstood the provisions of
e Bill.

Mr. Speaksr: Let him oontinue.

Khwaja Inait Ullsh: Therefore, I think that if only the question of rent is
involved inasmuch as we shall have to pay the rent, we should then stars
recovering the rent from them and transfer the lease agreement executed be-
tween us and the owners of these buildings in the name of the present tenants.

Therefore, I feel that while enacting this legislation, we should invariably
consider the housing problem and it is due to this reason that I have proposed
certain amendments to this Bill which only mean that we should not eviet any
refugee or any other person living in these buildings 8o long as we cannot give
hita alternative accommodation.

Furtber, there is another thing in this Bill and that is the prosedure for the
recovery of rent or damages on account of the use and occupation of the prem-
ises. From this also, I find that it is a ‘military law’. In this connection, I
would submit that when we have the courts whose assistance we can seek to
recover money, we can file the suit before them and obtain the decree and after
getting the decree get the property attached. In case the debtor has got
neither money nor property, we can have him sent to the jail and when we
have such vast powers, why this novel method of recovering money is being
evolved? If at all the enactment of this legislation is considered very essential,
the easiest and the proper method to be employed for recovering the compen-
sation or arrears outstanding againss the present oocupante should be the agency
of the civil courts. With these few words, I would request the hon. Minister
that he should aot-like a brave General who before advancing forward devises
some method to retreat, and I think that he will soon retrace his steps if he
realizes the consequences of this hasty action, because 4o retreat also is a splen-
did suoccass.

Therefors, I hope tha$ the hon. Minister will consider these few words and
either withdraw this Bill or if he does not consider this course as proper, he
will kindly accept my amendments.

Shri Hossain Imam (Bihar): I do not wish to intervene in the debate to
discuss the merits of the case. I simply wish to sey o fow words on the procedu-
ral methods. It will be conceded by Governmens that whenever an extraordinary
law which suspends the ordinary law of the land, is brought forward, there must
be sufficient justification for it. It is nob emough to say that we are going to
lose money, that the money which is locked up will not be realised quickly, and
so on. That cannot be a justification for bringing forward an extraordinary
messure. While I concede the fact that it is very hard on the displaced persons
that they sohuld be evicted without making any provision for their alternative
habitation, the House will have to concede thab it was by a relaxation of the
ordinary ruley that Government permitted ifle officers to take in paying guests.
Formerly under the ordinary law, it was not permitted and if & Government
servant had done it, he would have been penslised. It was a salutary move.
Government csnnot senction thed Government quarters should be eordinarily
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permitted to be used for purposes other than the accommodation of the officers
to whom they have been allotted. The justification for this Bill is that the rule
wag previously relaxed. ‘We gave certsin facilities and those facilities are being
misusad today. On this ground the hon. Minister can justify the bringing in
of this measurs. We have to examine also whether it is possible for Governmeni
to be less harsh on the people by executive action. It is from thig point of view
that I wish to appeal to the Minister in charge of the Bill to see to it that this
law is not used harshly. Government can requisition big buildings and also
small buildingy and can find accommodation for those who will be evicted from
these quarters, if they have got a deserving case. It is true that under the
ordinary law, requisition can only take place for Government purposes snd nod
for purposes other than those. If that is so, this Bill would not be neceasary.
Governmeny could bave used the proceedings of requisition against those tenants
who are in unlawful occupation of these houses and they could have turned them
ous. That is one way of dealing with the situation. However, if Governmens
chooses to take up this measure in a different manner, I appeal to them to do
something to find accommodation for those who are unable to find accommoda-
tion for themselves. There is provision that if an appeal is filed with the Central
Government, they can give time to the persons who are residing at the moment.
In this case also it is possible for Government to grant some time, unless there
is & glaring case of mis-use. Take the case that I have accommodated some-
body in my house. He has gone away, giving the house to some other person.
That person als> goes awsay, giving the house to some other person. Thug a
long chain is started. In such cases we should have no sympathy. We all
know of the pugree system in Bombay, and it may be that people are using
this method for obtaining illegal gratification of that type.

Another matter on which I wish to appeal to Governmens is this. Under
the rules there is no fixation as to who will be the competent authority. It
is a very wide clause. I would requesy Government to appoiny a judicial
officer of sowae rank. I am referring to the definitfon of ‘competens authority’
in clause 2(a). He should be a man on whom you can rely thas he will see
that justice and equity are done.

byt B. K. P. Sinha (Bibar): I rise to support this measure. It is my
obligation as » member of the Congress Party to support this messure. But
whila supporting i$ I would like to say a few words. I will not repeab mos$ of
what has been said by the previous speakers, especislly those portions of their
speeches which have viewed this problem from the view-poing of ths refugees.
Bub I would concur with all that they have said. Since that ground has been
well wora out I would not tread that ground any more. I would confine myself
to certain other aspects of this Bill.

This is a very very short Bill with ten clauses and confined in #wo pages.
But) there are certain aspecte of this Bill to which T would like to draw the
wftention of this House. Clauses 6 and 7 of this Bill exclude the jurisdiction
of ordinary courts. Reading clauses 4 and 10 together I find that the exeou-
tive appropriates, or should I say misappropriates, Parliament’s power of law-
making. Reading clauses 8, 4 and 5 together I find that the executive assumes
powers whish wre more or less judicial in character. Of late I have been
noticing a tendency to introduce such clauses in many Bills. While one
Bill containing such provisions would be excusable I find there is a spate of
Bills coming in which we find such provisions. The democratic liberties whioh
we have embodled in our Constitution are based on certain principles and the
frequent interpoiation of such provisions in Bills lead to the nullification of
those principles which are so dear to us and which are the basis of all demo-
oratic liberty in every country. If we do not check this tendency in time I
am afraid our liberties shall be subverted.
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I am conscious that even in & cpuntry like England they ate taking m

and more to provisions of this sort. ‘Dye to the comg}ehty of ‘modern lifg,
‘due to the ever-expanding scope pi governmental activity, the inclusion of
such provisions hag almost become & nepessity. They are a necessity, bus all
the same an ovil necessity. And just becguse they are evil, we should be op
-our guard lest very frequent recourse to such provisiong in our measures en-
danger our liberties. We should use such powers very very sparingly. We
should incorporate such provisions in our Billy only when it is very very
-essential to do s0. And even then we should be on our guard.

I am reminded in this connection of a statement which Mr. Herbert
Morrison who was then the Home Secretary of Great Britain made ia the
British Parliament. Of course he made that statement in relation to a
Regulation. But that statement is very very appropriate in the case of this
Bill also e was approached by certain bureaucrats, to whom buresucratic
convauience is the same thing as the good of the people or national advantage
and to whom the liberties of people do not: matter anything. He was approach-
ed by them to enforce certain Regulations, and he refused. He said scine-
thing like this: ‘I can look to your bureaucratic convenience no doubt. I
see that you feel that if these provisions are not brought forth, then some
necks will be broken. But the necks that will be broken in the absence of
these provisions are fewer in number as compared to those that wou'd be broken
if such provisions are enforced”’. So I would say that we -should not very
lightly introduce such provisions in our Bill.

Next T would revert to another practice of the House. In England, in
view of the fact that provisions of this type were incorporated.in Acts, many
Rules, many Regulationg and many Orders of this kind were coming forth.
Some won’t be placed before the House, and some would be placed before the
House. In some Acts there was a  provision that they  should
be placed before the House, and in some there was mno . provision
that they should be so placed. Very often, Rules and Regulations
of a very important order were not in accordance with the Acts to which
they owed their origin, to be placed before the House. But those Rules and
Regulations were of a very very important character. . Sometimes, in accord-
ance with the provisions in the Acts. unimportant Rules and Regulations
also would come before the House. In view of this the Pritish Parliament
thought of putting the whole question of these Rules, Regulations and Orders
on a scientific basis. A Committee was constituted, and in 1946 a Statutory
Instruments Act wag passed. It classified all the Orders on a scientific basis,
classified them according to their importance and then made a general pro-
vision” that Rules and Regulations of such and such type would necessarily
be placed before the House. Some would require an affirmative resolution of
the 'Houxe for their enforcement; some would require a negafive resclution
or prayer for their cancellation. But important Rules and Regulations were
to be placed on the Table of the House according to that Act: And they also
provided for a certain machinery for giving publicity to those Rules and Regu.
lations. I am fully conscious that this type of legislation we are going to haye.
But in view of the precedents set by Great Britain I think that we aiso should
have something like a Statutory Instruments Act here. 'Otherwise therd
will be all sorts of Rules and in the name of making Rules and Regulations we
will be conferring very very imporfant powers on the executive, I feel that in
theinterests of democracy - this Parliament should have some control, sorne
chsck over the rule-making powers of the executive, ' A4 Idast they mush
exercise general supervision,
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In this connection I would especially like to bring to your notice, Sir, the
censtitution of a Committee in 1944. What is the fate of even those Rules and
Regulations which are placed on the Table of the House? They are placed
on the Table of the House. The whole House is expected to look at them.
But everybody’'s business is nobody's business. Nobody looks at them and
even importaas Rules and Regulations are locked up by the Librarian in bis.
table and they never come to the notice of anybody. In view of the growth:
of this type of legislation the British Parliament in 1944 constituted a Select
Committee which is popularly known as the Scrutinizing Committee of the.
House, aud all the Rules placed on the Table of the House go before thay
Committes. They have put forth certain criteria that Rules of such and such
type shall of necessity be brought to the notice of the House. I think in view

3 pu. Of the g!‘owd‘; of this type of legislation in this country, such a Com-
mittee should be constituted by you, Sir, in this House as well.

Now I would like to examine certain provisions of the Bill in view of what
I have said before. Of course, my friends have spoken about the displaced
persons and therefore I will not tread the ground which has already been
covered. Les me ccme {o the question of damages. I am surprised that in
this Bill there is a provision empowering the executive to assess damages and
empowering them to lay down the procedure according to which damages shalk
be assessed and recovered. Well, there are the regular civil courts. The
executive can very well go to the civil courts and get their damages through
the civil courts. Where is the special reason for taking away the jurisdiction
of the civil courts in this matter and conferring it on the executive? I think
in this matter the executive of the Military Department are simply being
guided by their own convenience without any consideration or regard to the
convenienca of the large number of people whom this Government professes
to serve.

Then I will refer to the question of appeals. I find that the appeals elso
shall be heard by the Central Government or by some agency to whom the
Central Government delegates the powers. I presume, in view of the ex-
perience that 1 have of such delegation, that this power would be delegated
to some obseure subordinate official in some obscure Department. To {ell
you frankly, I cannot reconcile myself to an officer of the executive determin-
ing questiong vihich are of a judicial nature. I am in this connection remind-
ed of a persinul experience. There is a law known as the Regional Trai.sport
Board Law or something like that in my State. It provides that certain tipes
of cases shall be heard by that Regional Transport Authority. I had the good
fortune—or misfortune, I don’t know what—to appear before one of suck
bodies. I had to represent the case of a client; the orders that they had
served on hirn were absolutely at variance with the law. I went to the Board
and said, ‘“This order is at variance with the law'. There was one ropre-
sentative of th: people there who was inclined to hear me, but then there was
an executive head, somebody of the rank of a Commissioner, who said, “‘Don’t
talk to me of the law. We are here not to hear from you what the law is.
We are here to make the law.”” T kept my silence on that. Since then I
have never been able to reconcile myself to the executive's determination of
such eases. This Parliament is a sovereign body. Tt can ordain that such-and-
such a creature, born & man, shall in future be known as a woman. This
Parliament can say that such-and-such a horse, in' view of its achievements
on such-and-such a battle field, shall be known as a lion. But, horse will
remain a horse and a lion will remain a lion; a man will remain a man, &
woman wil]l remain 1« woman. I would request the Mover of this Bill that
]’m should keep it in mind that the power of hearing appeals and of determin-
ing the cases shiould in no case be delegated to a person who does not ossess
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any judicial aptitude or. judicisl treining. It should be left . only to them
who have, been_ trained in the line of hearing and deciding cases.

These are the few remarks that I wanted to make. With these words
I would -extend support to this Bill.

Shri Iyyunni (Travancore-Cochin): Sir, I can easily see the necessity for a
Bill like this, but I can hardly see the necessity for some of the provisions
coutained in it. It is not, after all, as innocent as the statement cf Objects
and Reasons makes it look like.

[Snrr HossaiN ImaM in the Chair.]

What you find in the Statement of Objects and Reasons is that in Bombay
and Calcutta there are a few cases of unauthorised occupation and Govern-
ment find it very difficult to get back the buildings or properties that belong
to Governmszat, from the persons who had unauthorisedly occupied it.
Certainly I know thag if a case is filed in a civil court it will take probably
years for ths court to pass a decree, and I can perfectly understand that in
the case of Government some concession will have to be made. But n.ay I
ask the hon. Minister whether he has confined the operation of this Bill to
Bombay and Calcutia alone? No, it extends to the whole of India excepting
the States of Jammu and Kashmir and Delhi. If it is a question of its confin-
ing itse'f only to certain buildings ete. in Calcutta or Bombay, then I can

perfectly well understand it. In the statement of Objects and Reasons it is
stated towards the end:

“In these circumstances the only remedy is legislation to provide Government with
powera of eviction of unauthorised occupants corresponding to similar provizion made under
the Dethi Premises (Requisition and Eviction) Act, 1947.”

And what does the Delhi Premises (Requisition and Eviction) Act say?
Look at the jurisdiction of that Act. That Act says:

“It extends to the Notified area of the Civil Station (Delhi), to New Delhi and to
Karolbagh area. The Central Government may by notification in the official Gazette extend
this Act to such other area or areas in the Province of Delhi as may be specified therein.”

I am not prepared to believe that the object of this Bill is merely to get
back some of the buildings that are in possession of unauthorised persons..
Now, if there is a dispute between the Government and a private party with
regard to some prcperty, ordinarily it is taken to a court of law for decision.
But as per this Bill the authority established for the purpose can ask the party
in possession, after notice, to clear out of the property. What is the remedy?
There is ebsolutely nc remedy. He has simpiy to clear out. What is his
next step? His next step is to appeal to the Central Government. Suppos-
ing it is a dispute in connection with the property of the Travancore-Cochin
Government, the appeal will have to be filed before the Central Government.

The Minister of State for Transport and Railways (Shrl Santhanam): May
I draw the hon. Member's attention to the fact that here ‘‘Government’’
means the Central Government? . It does not apply to the States at all.

Shri Iyyunni: Well, it extends to the whole of India except the Siates of
Jammu and Kashmir and Delhi. What is the necessity for that? The osten-
sible purpose of the Rill is to get back buildings in unauthorised possession in

Bombay and Caleutta. Then why don’t you confine yourself to those two
areas only?

Shri Santhanam: May I point out that it applies only to the property of
the Central Governinent anywhere in India?

Shri Meeran (Madras) Owned or leased by the Central Government. It
may be in any State.

.
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Sbri Iyyunni: It extends to the whole of India. What does that mean?
Shri Sidhva: Properties of the Central Government.

Shri Iyyunni: That is exactly what I say. The ostensible dpu-l'pose of the
Bill is to confine itself to Bombay and Calcutta. Let us consider the aaalogy
.of the other Bill. The other Bill confines itself to the Province of Delhi alone..
It cannot be extended further. It is to be used where Government want some
premises for a public purpose and it cannot be obtained otherwise. But what
is this Bill intended for? It is not stated that the properties are going to be
taken back for a public purpose. Certainly, if there is mo dispute between
Government and the private party regarding ownership, there is no difficulty.
But supposing there is a dispute, is there any remedy in this Bill for the
private party? [ want to know. Can the party go to 2 court of law and get
his claim established? Is there any such provision? Absolutely none.

Shri Sidhve: It is unauthorised property.

Shri Iyyunni: Unauthorised? I can perfectly understand if that remark
had come from a person who has not been in Pailiament for a long time—if
could have been excused, but from a man who has been here for such a long
time it does not comse with good grace.

Now, to iake another matter, there is absolutely no provision with regard
to damages. The authority established by the Central Government will have
the right to decide what is the damage to be paid and if there is any complaint
in regard to it. it must be taken to the Central Government. A man in
Bombay or Calcutta has to run up to Delhi and file an appeal, «nd how long
will it take? You know it. Supposing the order of the authority established
by the Government is perverse, do you mean to say that the civil court should
not be given a chance or should not have the power to go into this matter and
come to 3 conclusion? That is also not here. Look at the provision. It says:

“No order made by the Central Government or the competent anthority . . . . shall be
oalled in question in any court . . . . . . "

With regard to delegation the provision is:

“The Central Government may, by notification in the Official Glazette, direct that -any
power exercisahle by it under this Act shall, subject to such conditions, if any, as may be

pecified “in the notification, be exercisable also by an officer specially empowered in this
‘behalf by the Central Government.”

Suppose the Central Government deputes a certain Secretary or somebody
else to hear the appeal and come to a final decision, we all know how the cfficer
will look into the evidence. Whenever such powers are granted to executive
officers the usual practice is that they will generally believe whai the lower
officer has written and will not question it. Unless a chance is given to the
complainant to adduce evidence to cite evidence and make representations, how
can there be a remedy with regard to this matter? So, I beg to submit that
such wide powers shculd not be given to the executive. There should be at
least an appeal provided to a court of law, say, from the district court of the
particular locality to the High Court or Supreme Court as the zase may be.
TUnless there is such a provision, such wide powers granted to the executive
will be to the disadvantage of the common man. This is all that I have to
‘say.

oo afew w: 3z fae o 9§ ¥ Wk AR rfedrde
(Parliament) & s w7 § 30X 39 v oA o 3 Rl ¥ o gr €1
¥ o T Fear a1 Fr o G Tt ¥ AT o § e A A
T I qrr, R R ag ¥ IR R e sk wAaw N &
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[@re sfera ]
IeIT FIAT A1 5 98 THI FEAL F1 SIS FXF 39 q9ET FES,
34 ferpa #71 g9, faFea st 5 37 sfas=w (provisions) F =T ¥
F 7% & | BfET Ao gag A AN Aifgw Y & aF QT g § A
IR T TR A G ACAR & G F 912 @ 919 W qow & fr e
AR F R AW AT AR d 5 ow gfevs &1 @@
I O fFar & | S 9g ged € 999 A g8 quERl s aree
ara At I IAFT TFAT TAT & a1 [H THT AAEH AT IR T AT
FT g@ AR AT | PFAg I@ N AT waw gf1 § I qFAT
Fofgy M AR aE N ag Naar g fF afar s <9 fas N =
F H IEE T qGIT g5 | AU T IAR A QA I¥ TV FI0eAT &%,
@R TR 9% I gY, T TEMAe §a=@ (Government Servants)
A & @, a8 FEmT (retire) gu, IR aFwal A I T @T,
Srer N, SfFT aret aF W oA F AT AT e § A= AT
AT 3 7 o e z@ e fao Yo fear o w9+ 9§@
g& frza feom w faw ¥ fRaroar ) 9 5@ q@ @ AR FAT & §
e ST AT X GFAE IR q@Aw ¥ 9w A o 5 owww
e WA ATEd FE ar I G o ¥ a8 A &t wwm F aemw a
T faw 71 wFaz NE KGAT (Refugees) F1 a1 qonfaat 1 TG
W FTAd &, afw @ fao w1 awa 9 ARESi A gE FET § A
= ¥ awd )| e qF M NE A Aww A qf ) o W
Faqmarg e A arge AN agE@aaw 2 ¥ @ & swdl a7
aTF qEAT g, WD goAE F I AUA! @@ wGA! e AL
Fqr IRl @am far § 9q & AhEm F R AR dEr SR
HIATAT § 97X I A0 I JAFD GG FL@T 47T I W aRg X
o Hg ¥ 78 O w4 5 A ag fydm A g, aw fogsty
F o 3 A7 A% fydeR AR, #% foder sl faed
X qeF A gt A faeert &, ® Remgfadt ¥ st qaw @1
I &, 99 ¥ fafeos AL AR 5§ A A agge ) w3ar
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i qam Fergfordl ) oFg & 91 | SO S, AF @, A @I
8T AT ATH! TNIH g F1 IAT 3¢ A Awq g F % =9 fao ST A TE
#3 fF g foaret ufamm fa  (Refugee Eviction Bill) g 3\ AT
@ EFT1 I would call this a Refugee Eviction Bill under the

circumstances and with tbe statement which the Defence
Minister has made.

Sardar Baldev Singh: May I interrupt for a minute ? The
bon. Member is attributing to me some statement which I
never made. What I said was that, if I were to give a cate-
gorical assurance that everybody who is evicted will be provi-
ded for, it will be a difficult task for me. I have already made
it clear tbat I will see that all those people who are pushed
out are given alternative accommodation, but it is not possible
for me to give a categorical assurance that every one of them

will be provided—there may be some bard cases.

@1aT afaeq W : Thank you. ¥ 5§ ar@ 1 JaFh! Fr o1 %
I ERAI E fF ST AT gea £ | 39 A% AT EARE A §
& a2 a2 T3 § S s qren Al g &1 F fedw fafrex
grea (bon. Minister of Defence) ¥ ag 3¥fiz T g fF ag #emi-
FH (categorically) 7g &g ¥ fir frggsht g wrg § ag wif #47 §
T o s adR fafreex gama 7@ @ € e o 397 +@ ©

g’, f *I shall provide a house for each and every refugee.”” That
is not an impossible statement.

Frgmgmagagadl amai g 7 gwwar § & =@
qrE R ¥ A fear smar wifsu fF qadweE gEwt wwE A ag
1% A% ¥ 7 347 Tfew | i fevm fafrex ama s § frag s
fas 1A . wdew § W fgrs @@ a1 g9 9§ (percent.) A cent.)
sqral A8 & @ dgwwarg fF ag fomst SYae9W (Refugee Problem)
48 & T X g FMAFS T A W @ A Aw Foaws
7 feepht sfamm fas g1 o 7 g 7 T91 faeg® qad w fmg
F g sqfaw | TP arEIEH qE N @ AT § Y ferafoat &
forg afeTE & | 59 fa@ § S@sTETe T (unauthorized persons)

1 frered ¥ fou ama gfte &1 o g1 SRElaTETS T
TR E? AR SME T AR R A 9 G, A
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[orer whas )
T P A AW §, A ifea ¥ Ao e 9w oWR F, W@
FANATITE TE § | N arhedrta & sl Sl A aed s
F o § R R A aRE A R afed gt warew §
'#ﬁmqmﬁaaﬂtagfﬁﬁs{%gmﬁmmaﬁtﬁ
a9 AR fAAN AL AT qror AW § | AREUTE  T@q
@ e wdstaogee g e € W afewm F s 9w 9
W< w4 § o I ST F FWL (members of families) F 1
fFT T AT TR FIARTESE FAA § a1 d@TEsE FW g7
TS AATESE T AT A ag § W fF qifeeE ¥ woer @9
@ FT @ § AT WEF (martyrs) AT IO Gty | SfET amw
IE A gTEEE Fer &) Fm St § wew ¥ feu gaifwal
H & TR GG FE M § A W I N gaitEt F
Y I57 W@ § 9T A AGqeE Fgr omar g | F wwmar § 5w
GRUSEIS U

W a1 98 qES o & 15 I AT (damages) Fo S 1
o1q IAFT sfaee (eviet) st w<d § X Afqw ff =gy § 1 e
fiF ara 1 $45 (damage) SATMEY & 3 fF ¥ v IRA-d 1 T
I7Y fod T9 UF A7 A9 &, fed 9 @W S TR AR ! AR
fufag frg arey fou s ¢ g gafer Safag &7 f& sme fea
1 UF FA M T § #X IEF 99 @4 0F G e g,
T Q) AUF A @ DAk AR FLA g AT AL T @A
e @ fear & 2 s 3z ow SAfaw F7t ¥ I ? owm S AT
geaifr ag SAfw ¥ &% 7 &1 A7 ARG TR % (Relief)
A =y &7 wem wfFeET &g Ag waw | & aifeew |
IWE | 97 F a1 @ mfwea § aral sad g v WS R
06 3@X ¥ AKX Ag IW a<E ¥ AR HR ¥ fr Cacdafag faemane
A7 grAd 4 fe e 74 N gAR qeF ¥ § R IT@ gO T
ga frgeama d o1 W & 1 w9 AN TE Y Fq A AT
IS &gl STET & | AT FET ST 2 “You are an unauthorised
person and you have no right to live in this country. You
must pay damages for erecting a small wall here or making a
room there.”” I ATAT FT FaAT 7T g TyAT Far & 7 F wwwar g e
Tig A MR FE A § 1 EH ag e wfeq fr g R w1 wET
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et & | FRepeta e A wrpw § AR AN amtREw FA ¥
al ITR AREY AT Wt s § 1 R ARl I WEW @Sy &
FAE A IW g P o sdR G § A = ag qfeew
¥ a5t ww g § Mg B ag g Wew §, W R 9@ 4wl a4
Fg1 9N 5 gu smaNEORE @ A @ AN R o 3@ oww
AT § 1 T W e Y @re) § e i v av €fea sei(Indian Ocean)
H ot s | fogeaw F e '® fou wngadid, wifrea § e
T g A wifax 7z wgi w@ ? zafey F aF XM g 5 oamw
WA TR R

T FTET AT Fg3 & fFgn wrweafes gFMISTT (Alternative
accommodation) ¥ | TR I @ Fgd fF dfcadszd TR
(Satisfactory accommodation) 3 | T ®fqs! # a¥ FraT § R
I AT ATFFAT Ao @V T ot @ w7 v § 5 ogHA
arazdfes grmieew 2 fom, v mTag R § 7 w9 w99
Fredt FT A e fafan (mode of living) ¥mam =nfgw, =g ¥@ar
ifgn i 9 ggi fad &faol dmx § 99 < grea &1 §, €
qiffEard ¥ ffq a%g WAT T 4T 7 98 OF FA A | gHar
g T 5AHT eeeTafed UFTHISTA FET AT AT & ¢ AT TH FY
fegfafazar (Rebabilitation) #ar T @Far g, a1 @&t oot [T
FY AT GHAT E ! FAT Y qg FAG g @l qHAT § | W1 WY
Feagsta # wag & qwqd?

F wed qeaton feda ffeex aifem ¥ 48 99 #o0 w@a £
fr 39 afw a% foapie & fagd oa & fog aga =rar § ok =g
@y § fr 97 1 UF TSHl QAT § S 99 FT WEE I GFAT g
g ow ERE S g A FA E fF SRR e W F uw
areft W fageara & afger feda fafree s ok & s=iiT §
fr o 5@ @ T AT A w5 fFoda 1 fw w0 O,
Taar qqg 3 | fawra g

afgT § & 73 AF wEW o ww A q€%q é’rg T
Wﬁsaﬁm%ﬁaa’fma%ﬁm@aﬁ*% ENne
sﬁ'ﬁﬂ#mrﬁﬂﬂ‘ﬂéﬁgﬂﬂ‘ﬁmﬁlwt g wTEA g

§ 8 ol & AR T WO AR, At R T aEE
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Lala Achint Ram (Punjab): Thig Bill has been before the House since scme
gime and the amendments thereto have also been received guite a good time
back. I was all alcng under the impression that the hon. Minister of Defence
must have carefully considered these amendments. I was expecting that he
would after taking into consideration all the amendments try to devise some
way out of these difficulties that have been mentioned in the provisions of
this Bill. Very atlentively I heard the speech made by the hon, Minister of
Defence this morning. and after hearing it very attentively tried hord to dis-
cover whether that speech contained anything that he might have cffered as
a soluti>y to the present difficulties. Banking upon his sympathy I was fully
justified to expect it, but after hearing hig speech very attentively it appears
to me that he has not tried to give any solution of these difficulties. I was
rather pained to note this. Before his speech and even after that 1 have
been thinking as to what circumstances necessitated the presentation of this
Bill. During the Pritish rule two big wars were fought, so many disturb-
ances took place, so many Government servants were kept in employment,
many retired, they retained their houses with them and some even vacatd
them, but in spite of all this there never arose any occasion of presenting such
2 Bill either in Parliament or in the Assembly. What necessity las forced
the hands of Government to present such a Bill pow. I have been thinking
over this probler: #nd have come to a conclusion. I was all along expecting
that the hon. Minister of Defence will give such a reply to the Debate that
would make it quite clear to the people that in reality the object of this Bill
is not in the least to put the refugees to any inconvenience, but instead of
this the object of this Bill is to find ways and means for the solution of those
difficulties that are facing our country today. Put I did not come across any
such thing in his speech. If the hon. Minister of Defence were to give a
satistactory reply to the Debate then even now I think that I am prepared to
change my opinion, because arguments must be based on facts and figures.
T never expected of him to make such a statement from his own mouth that
it was not at all his responsibility to provide accommodation to all of the
refugees. No responsible Government and no responsible person who is
shouldering the responsibility of guiding the destinies of the ‘country, can
say that hc does not feel any responsibility of providing accommodation to the
refugees whs have come to this country after losing their all. In the light of
his statement and taking into consideration all the facts if I were con-
strained to name this Bill as Refugee Eviction Bill then, I think, it would not
in the least be improper. I would call this a Refugee Eviction Bill under
thed circumstances and with the statement which the Defence Minister has
made.

Sardar Baldev Singh: May I interrupt for a minute? The hon. Member is
attributing to me some statement which I never made., What I said was
that, if I were to give a categorical assurance that everybody who is evicted
will be provided for, it will be & difficult task for me. T have already rcade
it clear that T will see that all those people who are pushed out are given
alternative accommodstion, but it ig not possible for me to give a categorical
assurance fhat every one of them will be provided—there may be some hard
cases.

Lala Achint Ram: Thank you. I was under the impression that you for
certain kmew their condition.” Today our Government has fallen into dis-
repute for the reasons that she makes promises but never fulfils them. I
except of the hon. Minister of Defence to declare categorically ‘‘the refugees
are our own brethren’ the very same brethren over whom he has been ruling
a5 a Minister, whom he has been serving, and to say “‘I shall provide & house for



each and every refugee””. That is not an impossible statement. I say
tbat this is not & big thing. I think it should categorically be accepted
that Government  would provide each and every one of them with
houses. This should be acknowledged in as many words. Tf the bLon.
Minister of Defence gives out that these people are mostly Government
servants and the refugees do not constitute more than four or five per cent.
then I think it is not a refugee problem. PBut in case he would not give &
categorical reply then I would be constrained to take this Bill as the Refugees
Eviction Bill. If the facts are such then T would see this Bill from a different
point of view eltogetlier. Some words in this Bill have been so used us are
harmful to the interests of the refugees. Through this Bill power has been
sought for tha eviction of unauthorized persons. But who are the unauthoriz-
ed persons? These are those very persons, who have been driven here from-
Pekistan and have come over here after leaving their homes and lands there.
The persons who have come here after leaving their lands in Pakistan are
called unauthorized persons. Are those persons, who have come here after
getting their womenfolk disgraced, whose mothers, wives and sisters in hund-
reds and thousands are still in captivation in Pakistan, who wail and cry and
wander about and whcse wails and complaints there is nobody to hear, un-
authorized persons? Then today unauthorized persons are those persons and
their family members who have come here after losing their everything in
Pakistan. But if you call them unauthorized persons then who are the
authorized persons? In fact only those persons who have come here after
losing their entirz belongings in Pakistan or bave become martyrs and the
members of the families of these very persons are really authorized persens.
But vou call these very people unauthorized persons. The persons who 1aade
sacrifices for the country are called unauthorized persons. and those who are
enjoying the fruits of the sacrifices of these very persons are called authorized
persons. I think it is not at all proper to do so.

Then comes the question of recovering damages from these persons. You
not only evict them bug also wish to claim damages. For what things vou
claim damages and from whom? Do you want to recover damages from those
persons who have not got a penny with them, who have no means of subsist-
ence at ali, and for what faults these damages would be claimed? Would you
claim damages for the reason that someone if he has secured a room has
built a lavatory near that room or else has constructed a low wall or has
shifted a door from outside to inside. And from where wou'd they pay
damages? Are they in a position to pay damages? Do you want to give them
relief in this way? You do not know the conditions in Pakistan.
I bhave lived in DPakistan. When I ~was there in DPakistan millions
of people used to look upon our hon. Minister of Defence for succour
and used to shout such slogans as ‘‘Baldev Singh Zindabad’’. They were
under the impression that the hon. Minister of Defence belonged to their pro-
vince and so they were migrating to India banking upon his support, Rus
today these people are being called unauthorized persons by the bon. Minister
of Defence himself. Today it is said, ‘““You are an unauthorized person and
you have no right to live in this country. You must pay damages for erect-
ing a small wall here or making a room there.” Does it behove on cur part
to say s0? I think these things require deep consideration. We should see
what effect these things produce. Refugees are already despondent and
by declaring thein unauthorized persons their despondency sti'l more increases.
If you have got to get houses vacated then proceed in a manner that viay not
be offensive to them. They had come over here from Pakistan thinking it to
be their own country, and if here we were to call them unauthorized persons
then they would wonder as to which their country is? They would think
whether they should jump in to the Bay of Bengal or plunge into the Indian,
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Ocean. There is no ‘place for them either in India or in Pakistan, then after

all where shou!d they go? Therefore I request you to consider over the matter.

Besides this you -allege that you would give them alternative accommoda-
tion. But you do mot promise to give ‘them satisfactory accommodation. If
for a family consisting of ten members you sllot one room and say that alter-
native -accommodaticn has been - given then can ‘this’ be ‘sufficient accommo-
dation for them? You should first of all see the mode of living of that person,
then you must take into comsideration the number of the members of the
family and their status. ‘Besides this you must see how had he been living
out there in Pakistan and ean he live in-one single room now. (an’ this be
called alternative accommodation, can this be termed rehabilitation, ‘¢an this
be called a- method of giving relief? Can thig problem be solved by adopting
such a method? Can the refugees be given Bome help in this way?

I would lke ‘to submit to my hon. Minister of Defence that till now the
réfugees have a great respect for him and they look upon him as one who canr
really help them. *We are thankful to Government for appointing a person
of our province as the first Minister of Defence of Independent India and 1
expect that you would not think that as the Pill hag now been moved so it
would be difficult to withdraw it.

In the end T wish to submit thut if you really stand in need and wish to
get these houses vucated by these people then you should better adopt some
better measures and dc not drive them out by calling them unauthotized
persons. If you have to kill them, kill them with love so that they miay not
fec] the brunt of it, Lut do not give them a bad name and then hang them.

Shri A. P.' Jain: This Bill, I believe like other Bi'ls, must have had the
consent of the Law Ministry. I am therefore surprised that it has violated
principles of natural justice. In a way this Bill is the greatest censure on the

judicial system of the country—a judicial system which has been established
by this very Government.

I would refer you to the Statement of Objects and Reasons, which says:

“Eviction by resort fo the civil court in which several cases were filod has not yielded
results for obvious ressons.”

“Obvious reasons”, I believe, are the delays caused in the civil courts.
These civil courts are meant for the private citizens as also for Government.
The fact that Governmert with all the resources and legal talents at its dis-

posal is unable to obtain justice in good time from these courts is the greatest
coridemnation of these courts.

My State is one of the most maligned States in India these days but recently
my State has set up a Committee to revise the judicial system and also the
adjectival laws with a view to expedite the administration of justice. It is
time that when Government is feeling difficulty in getting justice expeditiously
a comprehensive reform of the judicial system should be undertaken. Tt is a
well known maxim which every student of law knows that justice delayed is
justice denied. This Bill is a clear confession of this fact. ~Although the Law
Minister is not present here 1 believe that the other Ministers who are here
will kindly convey to him this feeling, which is based upon their own admission,
namely that the judicial system of the country is unfit to administer justice
$o private citizens as also to Government. After these few preliminary remarks,
1 ‘will not repeat any of the arguments made out by my friends. My friend
sitfing over there said something about the encroachment on the part of the
executive on the functions of Parliament. I have complained about that long
ago, but ‘that argument hag not cut much. ice. 1t is high time now, however,
that as an independent country we should lay down healthy traditions - amd
pretedents. Tiet s éxamine this  Bill from that point of view.
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1 have carefully heard the speech of the hon. Minister of Defence. The
only point that he made out was that in the two cities of Calcutta and Bombay
certain persons who are either trespassers or whose possession has becoms
unauthorised, though ab initio it was legal, are not leaving the premises and
he wants to evict them. He wants the power to do so without going to law-
courts. It is clear that the power which he wants is extraordinary. Extra-
ordinary powers are meant for extraordinary conditions and they must be-
limited to the needs. They must not be made extensive. But what do we-
find in this Bill? This Bill applies to the whole of India.

When my friend sitting behind me was making out -this point, my hon..
‘friend Shri Santhanam got up and said that this Bill relates only to the pro-
perty ‘acquired or hired or ownied by the Government of India. That obvious.
thing we know. But if your difficulties arise only with regard to the  eities-
of Bombay and Calcutta, I would like the hon. Minister of Defence to explain
‘to the House why it is that he is extending the application of this -Bill to the:
‘whole of India.

Then, the very fact that this Bill has been introduced by the Defence
Minister goes to show—and he has admitted it in the course of his speech—
that_the difficulty has arisen with regard to military property. Do we find
any such limitation here? I say, mo. The Bill is applicable to all property
whether owned by the military department or by any other department of
Government. Therefore the apprehension of some of my friends that this Bill
may ultimately affect displaced persons is not altogether unfounded. If this
extraordinary measure is being passed with a view to combat a special situation
arising with regard to military property, why should it not be clearly stated
that it will apply only to the property used for military purposes?

Now look uat the definition of ‘competent authority’. As you, Sir, very
rightly observed, there is nothing in this Bill which goes to show who is going
tv be the cownpetent authority. 1t is open to Government to appoint any
person, even a clerk who is not at all scquainted with law as the ‘competent
authority’. After all, when you want power from us, you must give it to &
wan who is capable of exercising it.

Shri Tyagi (Uttar Pradesh): Lawyers only.

Shri A. P. Jain: Lawyers know the law. Unless you know law, you cannst
administer it.

Shri Sondhi (Punjab) : Make it a haven for lawyers.

Shri A. P. Jain: Do you mean that the man who does not know law shou'd
be put in charge of it? (Interruption). If you know or understand law you
are s lawyer. A lawyer is not necessarily & man who has taken a degree. For
instance my friend Shri Tyagi who has now started meddling with law must
be treated as a lawyer.

Shri Tyagi: A very good compromise.

Shri A. P. Jain: When people want some share, it must be thrown to them.
Now let us take clause 3. What does it say? It says:

“If the competent authority is satisfied—

(a) that the person authorised to occupy any Government premises has, whether
before or after the commencement of this Act,—
(i) sub-let without the permission of the Central Government or of the competent
authority, the whole or any part of such premises, or
(i) otherwise acted in contravention of any of the terms, express or implied, under
which he is authorised to octupy such premises, . . . . . -

1 particularly want to draw your attention to sub-clause (ii) which says.
that the contravention may be expréess or implied. That is a very wide éxpres-
$ién. Theére are many tétms in a’ledte and, if a minor brea¢h ceeirs—a’ court
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of law will never invoke the penalty of eviction in such a case—but here it
may be treated as a good ground for evietion.

Then. the competent authority is not at all required to ccmmunicate to
the person concerned what breach has taken place. He has simply to send
a notice. The provision for appeal is there, but & man may not know what
the ground for eviction is. He is simply told: ‘‘You have committed a
breach of the terms of the lease, and you are hereby required to evict the
premises within 15 days of the receipt of this notice’. That is a perfectly
good notice under this clause. But may I know from the Defence Minister
whether it can be at all justified by any canons of natural justice or jurispru-
dence that a person who is being evicted should not be given an opportunity
of making a representation against the accusation which is laid against him?
1 believe that clause 3 gives very wide powers. It gives wide powers but

does not prescribe conditions which, under natural law and justice, are the
right of every citizen of this country.

Now I come to clause 4. I can well understand that there may be neces-
sity for quick eviction if the civil courts are not functioning efficiently enough
to give quick remedy. But the question of the realisation of the penalty or
damages stands on a different level. After all, the amount involved will not
be very big. Even if some delay occurs in civil courts in the realisation of
damages, it will not upset the financial equilibrium of Government. The sum
involved is insignificant. Even if we concede the need of clause 3 for adopting
a quick procedure, what justification is there for clause 4? You can realise

-your money after four, eight or twelve months. That will not make any great
difference.

Then T come to the question of the quantum of the damages, There is no
<eiling limi$ on it. It is absolutely open to the Defence Minister and his
Department to make the demand as high as 50 or 100 times the normal. When
you want powers from this House, the House will give them, but they must
be reasonable powers which can be justified before the bar of public opinion.
You must see that the damages will not exceed two or three times the rent.
You look at any law which makes provision for the assessment of damages
by a court of law. It puts some limit. In the Tenancy Act there is provision
for the payment of damages. It is limited to four times the rent. I wish to
draw the attention of the Defence Minister to this, because he is adopting &
very exiraordinary procedure. He is shutting out the courts of law which
have been established by this very Parliament and which are the proper forum
for deciding judicial matters.

I hope that the hon. Defence Minister will kindly take note of it. I very
much regret the wide powers which have been vested in Government under
clause 10 under the caption ‘‘Powers to make rules””. They are very extensive
powers because there is no limitation on them. 1 understand that there are
two motions in this House for the reference of this Bill to the Select Committee.
I appeal to the hon. Minister to refer this Bill to the Select Committee. I
Want that he should himself come out with & motion to refer this Bill to the
Select Committee. I do not want to deny him the power to evict unauthorized
persons quickly but that power must be exercised in consonance with naturf;,l
justice and canons of jurisprudence and that that power should not be used in
an oppressive manner. Many things have been said as to how this Bill is likely
4o affect displaced persons and about that the hon. Minister has already' given
some assurance. I do hope that he will stand by that assurance. Whether
it is a question of a displaced person or of any o_ther person, in my opinion,
every citizen of this country has the right to get Jus@nce_and a proper form of
justice and ‘even if there is a crisis, principles of justice and natural juris-
prudence should not be departed from and I hope that the hon. Minister will
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kindly look into the submission that I have made. I hope he will see his
way téo drefer this Bill to the Select Committee where all these things will be
amended.

Prof. S. N. Mishra (Bihar): Before I proceed to examine the Bill in its
details, I would like to express my amazement at the way in which the Bill
is being piloted. My amazement is particularly because of the fact that the
scope of the Bill is rather large and the person who is piloting the Bill belonging
as he does to au apparently different Department seems to invest it with a
certain amount of mystery—mystery because one is act to feel that it is not
only an exclusive concern of the Defence Ministry that the Bill should have
been piloted by the hon. the Defence Minister. I also think at the same time
that the time is not propitious for a Bill of this nature to have been brought
before the House. I feel that we are passing through a time which, if we:
cannot say is very critical, we must say it is something of a nature which requires
on our part a certain amount of realism, in the absence of which we are bound
to stumble and commit mistakes which may not be in the best interests of
the country.

T am referring in this connection to what is happening in East Bengal and
therefore also to the huge, gigantic problems that are bound to arise because
of the eviction of persons from that part and all of them naturally coming to-
this country. I, therefore, feel that this Bill is going to create another problem
of refugees, may it be only of a very insignificant nature. I do not think it
is very well advised at the present moment. A Bill of this nature is bound
to create more refugees and greater sense of insecurity amongst the people.
India during the course of the last 2} years has been stablized at a particular
level of equillibrium. I feel that equillibrium is more or less of a temporary
nature, more or less not of a stable character. Nevertheless it is an equilli-
brium. So if you are trying to do something which is going to bring what
you may call a stable equillibrium, I feel that this is not the right moment to
introduce a Bill for that purpose. If you want to do something in that direction,
it is bound to disturb the conditions which are already stabilised to some
extent, and therefore bound to be viewed with some misgivings despite your
best intentions. I feel that this Bill should not have been brought at this
present moment, making confusion worse confounded.

T am also at a loss to understand what is the exact background of the
Bill. This should have been clearly explained by the Mover of the Bill.
Obviously, this is very hazy, vague and not convincing enough. If a Bill of
this nature is sought to be brought before the House, it would have been very
proper on the part, of the Mover of the Bill to clearly state his arguments in
a manner which could have convinced the House. And frankly speaking, 1
do not see that any Member in the House will believe for s moment that there
are reasons convincing emough which warrant a Bill of this nature—a Bill of
the nature which is going to exclude the jurisdiction of the Civil Court, a Bill
of the general scope and nature which only refers to two cities of this country,
where according to the Statement of Objects and Reasons, certain conditions.
prevail, which the Government cannot look upon with any amount of equani-
mity. I fee! that the reasons have not been placed before the House in a
manner so that the House may as it were feel with the finger tips all of them.
T am therefore constrained to remark that the hon. the Defence Minister while:
piloting the Bill was not very convincing enough and therefore quite a good
deal of plausible reasons do not seem to exist for it.

I think that it is in the nature of an emergency that this Bill is being brought
before the House. But I do not think that anything of that nature exists in
the country. Even if I express myself in agreement with the object which the
Mover of the Bill has placed before the House, namely, that unauthorised
persons abould not be in occupation of Government buildings and premises,
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it must be said that every object has its justification only in relation to the
realities that exist in the country. No principle, no object can exist in a
vacuum. They stand or fall according as they correspond with or differ from
realities. And. when I integrate with it the realities that exist in the country,
I feel that there is no correspondence between the two. The reason is that we
shirk the fact that there is a large number of refugees in the country and there
1s.1no gainsaying it that it is cnly the refugees who have been occupying most
«of the Government houses snd premises at the present moment. Therefore,
I think that the time horizon which is always attached to any  particular
measure is very ominous at the present moment. I do not went to go into
the details of it, but I can only say that nothing should be done at this moment
to create a sense of inseeurity both here in this country and in those people
who are coming from outside, who are coming with a certain glimmering hope
that they are going to have some shelter, some accommodation and with a
belief in a source of wherewithal on which they can just depend. Therefore,
I would very humbly submit that this time factor, this time horizon that
-attaches to the Bill should be fully taken into account.

While going through the Bill I found that the person who has been des-
cribed as the competent authority, has not been fully defined. We would:
have felt a sense.of relief had we come to know that the person described as
‘the competent asuthority will have certain qualifications which will entitle him'’
to be called a competent authority. We do not gain any knowledge about
‘the competent authority when he has been described in the definition part of -
‘the Bill: I hope. that the Mover of the Bill, when he winds up the debate
at.the end, will give a full description of the qualifications of thé competent
authority, who is expected to judge everything .about it in a judicial manner.
Were we told that the competent authority would be appointed by the .
Defence Department, it would have made it more or less. an emergeney-
measure. It has been stated however, that the Central Government would:
authorise a person to be the competent authority. This is neither here nor there.
Why not go in for cent. per cent. usurpation of all powers? If.it were instaad:
‘the Defence Department it was probably felt, to authorise & person to be. the.
competent authority, it would have made the. Bill almost one. of & martial .
nature. I infer that this Bill is unduly characterized by nothing short of a
sense cf an emergency which the Defence Minister presumably feels éxists in the
country. Otherwise, what on earth can there be any justification for this Bill
superseding normal channels of justice? If he feels that something of that nature
exists then, he should come out with a statement that it is something which can-
not be explained to the House in the public interests and therefore without full
classification this Bill is being placed before the House. Otherwise, we frankly
admit that the requisite reasons for introducing a Bill of this extraordinary
nature do not exist. They do not exist either in Calcutta or in Bombay so.
that the Defence Minister could come out and say that a Bill of this nature
is urgently required at the present moment. In Calputta the si.tuatlon is rather-
prohibitive and delinate. I would, therefore, submit that, while Ivexte.nd my
support to the Bill, $he Bill should be conceived in such a way that it may
not give.a sense of lmsecurity to the people already here and it may give a
certain amount of conddence in addition to people who are coming from another
part of the country. ]

I do not feel like referring to any other point because most of the ppints |
have already been covered. With these words, I extend my support to the
Bill,

The Minister of State for Parliamentsry. Affairs (Shri Salya Narayan Sinha):
1 beg to move:

“Tha, the queation be sow pub™ .
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Mr. Chairman: The question is:
““That the question be now put.”
The motion was adopted.

Sardar Baldev Singh: I have listened with due care to the criticisms of
the hon. Members in regard to the provisions of this Bill. I must say that
there is some misunderstanding. Some of the hon. Members have described
this Bill as a Bill for the eviction of refugees. It was not possible for me in
the beginning, nor is it possible for me now to give the number of refugees
who will be affected by this Bill. But, I can say this that the number of
refugees as far as I have been able to ascertain, is not much. I am told the
percentage will not be more than 25 or 80 at the maximum. That being the
position, it is quite clear that 70 per cent. of the people Who are occupying
Government buildings are those who are not displaced persons. They are
persons who have got their homes, but they have occupied Government build-
ings without sny authority. They are living in those buildings without paying
any rent for the last two or three years . . .

Shri Himatsingka (West Bengal): And realising rents from the tenants.

Sardar Baldev Singh: And, at the same time, as the hon. Member says,.
they are realising rents from the tenants. I am sure the House will not like
such a state of affairs to continue. We have to find a remedy. That is why.
one of the provisions in the Bill is to the effect that steps should be taken to
evict those persons who have been occupying these buildings without any
authority.

I do not know on what authority my hon. friend Lala Achint Ram was
speaking. His oriticism of the Bill was absolutely irrelevant. 1 made it quite
clear at the beginning, and I make it clear again now that it is not the desire
of Government to put the displaced persons to any hardship.

Lala Achint Ram: Why not make a categorical statement to that effect?

Sardar Baldev Singh: My hon. friend says why not make it a proyision ia.
the Bill. I would like to put it to my hon. friend over there, supposing certain
barracks in Delbi. Cantonment are vacant today and are occupied by displaced
persons, what will my hon. friend do if in a week or ten days troops from
Kashmir or Calcutta happen to come. I am not at all unmindful of the diffi-
culties of the displaced persons. The hon. Prime Minister, some time last
year, made it quite clear that it is the intention of Government to provide
alternative accommodation to the displaced persons. That still continue to
be our policy. But, I am afraid it is not possible for me to give a categorical
assurance that there will be absolutely no hardship involved. There are certain
cases where there is bound to be hardship. There are certain cases where
alternative accommodation has been provided, but the displaced persons do not
like that accommodation. For instance,—I hope my hon. friend Mr. Sidhva
will bear me cut in this—there,are a number of flats in Bombay which are
occupied by unssthorised persons. Unauthorised persons do not mean refugees
only as my hon. friend Lala Achint Ram pointed out. Unauthorised persons
mean people who have occupied Government buildings without any authority
and not necessarily displaced persons. i

Shri Sidhva: They are also taking pugrees.

Sardar Baldev Singh: In Bombay, I have got a number of flats requisi-
tioned during the last war. They are still in the occupation of unauthorised
people. Most of them, I am told 90 per cent. of them, are not at all refugees.
They have sub-let these buildings. Some are ocaupying without paying any
rent. I would like to know. from the hon. Member whether it is the intention

that this state of affairs should be allowed #o continue. I am sure the House
will agree . . .
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Lala Achint Ram: I have given an amendment, accept it.

Sardn.naldev Singh: T am not prepared to give way. The hon. Member
has had his say. If he will allow me to coutinue, I will make all the points
clear. I am oniy trying to answer his critisms.

He was trying to show to the House that all the unauthorised persons who-
are in occupation of these buildings are refugees.

Lala Achint Ram: No, Sir.
Sardar Baldev Singh: I want to make it clear that that is not the case.

There was another point raised by my hon. friend Mr. Ajit Prasad Jain.
He put a question this morning in the beginning also. The position is this.
This Bill is confined to buildings of the Central Government. It does not
apply to the buildings which are under the control of provincial Governments.
Ninety per cent. of the buildings of the Government of India all over the
country are in the possession of the Defence Department. That is why I
have sponsored this Bill. Otherwise, it is, I think, the responsibility of my hon.
friend the Minister of Works, Mines and Power. As the majority of the
building in the Cantonments and other places were requisitioned for the defence
purposes I am sponsoring this Bill. I am responsible to give vacant possession
of all the requisitioned buildings that were taken during the last war.

Then, Mr. Jain referred to the provisions of clause 4 of the Bill relating
to damages. If he will kindly see, he will find that it is clearly stated that
damages will be assessed in the prescribed marnner. Certain rules will be
laid down as to the manner in which damages are to be claimed. I am told
that the damages are not to be more than the rent that the occupant is required
to pay. As regards damage to the buildings, that is a technical matter and
some engineers have to be consulted. As regards damages, generally speaking,
they are to be prescribed and I can assure the House that it is not the intention
of anybody to charge any excessive damages.

Then another criticism was made by my friend Mr. Jaspat Roy Kapoor

and he wanted to know why this Bill does not apply to Jammu

4P M and Kashmir. As the House will know, a special provision has

been made as far as Jammu and Kashmir is concerned in the Constitution itselt.

When the future of Jammu and Kashmir is finally settled, it will be opened

to the House to make any provision it likes. Then I have no such difficulty
as far as Jammu and Kashmir is concerned as in other places.

Shri Tyagi: Are any Central Government buildings there?

Sardar Baldev Singh: I have very few requisitioned buildings in my
possession there and there are very few buildings belonging to the Central
Governmment in Jammu and Kashmir and so his difficulty has not arisen there.

In the end I want to assure the House that as far as the provisions of this
Bill are concerned, I intend applying them to the fullest possible extent as far
as those people are concerned who had no authority to occupy these buildings
As regards the refugees, the Prime Minister has declared it and I repeat it that
it is not our intention at all to put these unfortunate people into any trouble
and I will see that they are offered every possible help.

With these words, I think I have cleared most of the points raised by

hon. Members.

Mr. Chairman: The question is:

“That the Bill to provide for the eviction of certain persons from Government premises
and for certain matters connected therewith, be taken into consideration.”

The motion was adopted.
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Mr. Chairman: The question is:
“That clauss 2 stand part of the BillL”
The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.
Shri Munavalli: I beg to move:
“That in sub-clause (1) of clause 4,—
(i) after the word ‘premises’ occurring in line 2 the words ‘for any period’ be
inserted; and
(ii) after the word ‘premi_ses’ occurring in line 4 the words ‘for that period’ ba
inserted,”

Clause 4 cf this Bi'l contains very stringent provisions. According to these
provisions, the competent authority, if he be empowered under this Bill, can
evict any individual, that is occupying the buildings and also he may recover
damages from him, for any period. If my amendment is not accepted, the
competent authority will be given a free hand, to assess the damages, for any
period, whether that individual occupies that building, for that period or not.
So, there is every likelihood, that an injustice may be done to the occupants
of these buildings. I therefore want that some justice be done to these persons
because if the authority is given the choice of fixing the damages, he may fix
the damages for any period according to his whim. That ought not to be the
case He must take into consideration the rent for the period, that he occupies.
That is not to be found in this clause.

Mr. Chairman: Amendment moved:

“I'hat in sub-clause (1) of clause 4,—

(i) after the word ‘premises’ occarring in line 2 the words ‘fur any period’ ha
inserted; and

(M) after the word ‘premises’ occurring in line 4 the words ‘for that period’ be
ingerted,”

Sardar Baldev Singh: I have consulted legal opinion about this and I am
advised that it will create a lot of difficulties if this amendment is accepted.
‘For instance, the occupant may hand it over to a second one who in turn may
hand it over to a third one and so on. In that case difficulties may srise. T'hat
is my difficulty in accepting this amendment.

Mr, Chairman: Does the hon. Member wish to press the amendment?

Shri Munavalli: In view of the remarks made by, the hon. Minister, I would
like to withdraw my amendment.

The amendment was, by leave, withdrawn.
Mr. Chairman: The question is:
“That clause 4 stand part of the Bill.”

The motion was adopted.
Clause 4 was added to the Bill.

Shri Meeran: From the Statement of Objects and Reasons of this Bill it
seems that there is a lot of unauthorized occupation and that Government are
not able to get immediately relief from civil courts. %ut I am not able to
understand clause 5 and other provisions. I quite understand the anxiety of
Government to see that no unauthorized occupation continues and also at the
same time they can see that there is no delay. Once Government takes
possession -of the premises as quickly as possible, why should they not allow
that particular party to take his proceedings to & court of law to establish his
claim if he has any right. Of course if Government’s elaim is fool-proof, if they
are so sure of their claim, what objection is there for Government to say thad
the regular ordinary course of civil law is open to an aggrieved person. The
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Statement of Objects and Reasons says that there are many cases of unautho-
rised occupstion of accommodation requisitoned or owmed by Government.
That is the object of the Bill. But it deals with the authorized occupants and
unauthorized occupants; that is definitely made clear in clause 3 (a) .and (b).
Clause 3 (a) says:

*“If the competent authority is satisfied that the person authorised to occupy any
Government premises has, whether before or after the commencement of this Act sub-let,

ete.”

That contemplates that a person who has been let into possession by
Government, is authorized to remain there. Of course he might have sub-let
it. He can sub-let it and the sub-lessee has a right to remain there.

Then clause 3 (b) says:

“That any person is in unauthorised occupation of any Government premises.”

I can understand the provision of the Bill so far as clause (b) is concerned
i.e., with reference to a person who is in unauthorised occupation; but suppose
the man is in authorized occupation and he says ‘I am a tenant and you cannot
evict me except by due process of law’. If that be the case, if Government
feel that they cannot afford to wait and allow the desultory process of law to
take its own time, if they feel that they want the premises immediately because
they are losing rent or for any other reascn, that I can understand. You can
evict the person. But suppose he has a better right or he has a legal right thean
why should he not be allowed the right to go to a court of law to establish his
claims, at least appeal against the Government? But under clause 6 there is
the bar of jurisdiction of civil courts, and he has not the right to go to a cowrt
of law. Also if he is at all to appeal, he must appeal to the Central Government
and according to the clause regarding delegation, clause 8, the Central Govern-
ment may delegate its power to some senior officer, and that senior officer may
delegate it to some one else who may be a junior officer. We can understand
the object of Government, but why should the persons concerned be harassed
unnecessarily and why should there be & bar...

Mr. Chairman: Order, order. The hon. Member is speaking on the provi-
sion regarding appeal and not on the bar to going to a court of law, to a civil
court. If he has to say anything on that, he may speak on clause 6.

Shri Meeran: According to the provision contained in the Bill, any aggrieved
person has to appeal to the Central Government, and I say that provision is
bad and that provision must go and any person aggrieved must have the right
to establish his right in a court of law. That is why I refer to the question of
civil courts with reference to clause 6, and also to clause 8. This shows that
Government have no confidence in their own courts. If the Government’s
claira is fool-proof, surely the party should be allowed to go to a civil court. Why
not give the party that right? Moreover, as was pointed out here, this messure
is not in reference only to mulitary buildings, but with reference to buildings
owned by the Central Government not only in Bombay or Calcutta, but
wherever they may be situated, and therefore, I feel that the right to esteblish
his rights in a court of law should be allowed to the party.

Sardar Baldev Singh: I have nothing more to add to what I have said.
I have not been able to follow what exactly is the difficulty the hon. Member
has heci gpeaking about. As I said, I have nothing to add to what I have said
and the position is absolutely clenr. .

Mr, OChairman: The question is:

“That clause 5 stand part of the Bill.”

The motion was adopted.
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Clause 5 was added to the Bill.

Clauses 6 to 10 were added to the Bill.

Clauss 1, was added to the Bill. ‘

The Title and the Enacting Formula were added to the Bill.

Sardar Baldev Singh: I beg to move:
“That the Bill be passed.”

Mr, Chairman: The question is:
“‘That the Bill be passed.”

The motion was aedopted.

ROAD TRANSPORT CORPORATIONS BILL

The Minister of State for Parliamentary Affairs. (Shri. Satya Narayan Sinha):
The motion to refer the Road Transport Corporations Bill to a Select
Committee may please be taken up.

Mr. Chairman: Yes.

The Minister of State for Transport and Railways (Shri Santhanam): I
beg to move:

“That the Bill to provide for the incorporation and regulation of Road Transport
Corporations, be referred to a Select Committee consisting of Chaudbri Ranbir Simgh,
Shri C. M. Poonacha, Shri B. N. Munavalli, Shri Ram Chandra Upadhyaya, Shri Kishori
Mohan Tripathi, Shri Kuladhar Chaliha, Sardar Hukam Singh, Shri Krishna Chandra
Sharma, Lala Raj Kanwar, Shri Satis Chandra Samanta, Shri Jagannath Das, Sbri Bepin
Bihari Verma, Sgn-i T. M. Kaliyannan, Shri D. P, Karmarkar, Shri. R. Venkataraman,
Major General Maharaj Shri Himmatsinghji, Sardar Sochet Singh, Shri Gokulbhai Daulat
ram Bhatt, Shri Ramaswami Naidu, and the Mover, with instructions to report by the
end of the first week of the next session.”

1 do not want to take up much of the time of the House. This is more or
less an enabling Bill. Under the present Constitution as in the previous one,
road transport is s subject belonging to the State Governments, while cor-
porations is exclusively g Central subject. When the problem of co-ordination
of road transport and rail transport came up, it was suggested to all the States
that they should not, as far as possible, run their road transports departmental-
ly and should entrust them either to tripartite companies consisting of the
State Government, the Railways and the road transport users, or, where the
State Govermmment wants to nationalise them completely, that they should be
run by statutory corporations consisting of the State Government and the Road
Transport and the Railways. So, for this purpose a Bill was enacted in 1948.
But unforturately that Bill was found legally defective, because it entrusted
certain provisions to the Provincial Legislatures. We did not want to go into
details, but we did not want that all important details, such as the compnsi-
tion of the corporation, the financial powers etc. should be left to execntive
authority. That Bill left under clauses 8. 4 and 5 many important and escen-
tial matters to be regulated by Provincial law. This was found to be unp-
constitutional, because Provincial Legiklature cannot legislate on a matter
which is in the exclusive jurisdiction of the Central Legislature. And there-
fore, road transport corporations could not be properly formed in the States.
It is to remedy this defect that this Bill has.been brought forward.

If hon: Members will look through the provisiong of this Bill, they will
find that to a large extent its provisions are almost identical with the provisions'
of the Delhi Road Transport Authority Rill. That Bill was properly seruti-
nised by a: Select Committee and discussed elaborately on the floor of this
House, and to the extent ‘they were applicable; we have taken them bodily.
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Ajmer-Merwars, and- the: system which largely prevails is the batai or the
division system. Here also, on account of wrong measures, on accoun’ of dis-
honest weighment and many other ways, the tenants were oppressed.

Then there was:-a system which the warld knows as begar by which both the
tenants and the possessiong of the tenants were available for use ab the sweet
will of the landholder, and the tenant felt utterly helpless under this economic
and social bondage. Even with regard to the amount of rent, it was. exceeding-
ly heavy, and abcut one-third or one-fourth of the entire produce used to go
to the lsndlord.

These things have continued for the last eighty years. For the first time
in the history of the tenantry of Ajmer-Merwara an attempt is being made to
raise the position of the tenant economically and socially and bring bim up
almost to the level of the tenants in other parts of India. Read in the context,
possibly, of the measureg in U.P. and Bihar and Madhya Pradesh and else-
where, it may be thet here and there a provision may not appear as progres-
sive as one would wish. But here, because we are dealing with a very anti-
quated condition of things and we are trying to take a big jump, it may be
that to some extent there has been an adjustment with the objective situation
which exists, but that also in very very few cases. The attempt has been to
raise the position of the tenant almost to the same level as in U.P. and Bihar
and Madrag and Muadhya Pradesh. \

One of the peculiarities of the relationship between the tenant and the
istimrardar in Ajmer-Merwarn is- what are oalled the lags and the negs. being
in. landlord’s requis‘tions. in kind snd requisitions in cash. These illegal
exactiong number as many as one hundred and fifty, and one of the basic and
fundamental provisions of this Bill is to abolish all these illegal sxactions and
make the recovery of any exaction in cash and kind an offence for which
penalty is due under the Penal Code. 8o, most of the outstanding evils of
the tenantry system in Ajmer-Merwara have been attempted to he remedied
by this piece of legislation.

In dealing with istimrardars and as I said, in dealing with the actual
objective situation and realizing that we were taking a big jump at the end
of a long lapse of eighty vears, we have made some provision, more or less
on the lines of what exists in the U.P. tenancy legislation, for having some
part of the possession of the istimrardar wherein the tenant may -not' acquire
hereditary rights.

Another important provision, equally basic and fundamental, of the Bill
is that almost all these tenants who are today tenants at will and can be driven
away, ejected at the sweet will of the landholder, have now been made heradi-
tary tenants. There is, as I said, a provision on the fines of the U.P. legisla-
tion, regarding s certain amount of land which has been cultivated by the
Islimrardar himself, by his own hired labour and men and which is called
khudkasht. That khudkasht he gets demarcated. That demarcated area
has been described as niji jot, that is, cultivated by himself. That is practi-
cally the same as khudkasht. In that area the tenant would not ordinarile
acquire hereditary rights. The landlord would continue to cultivate that land,
as it were, by hired labour or by cultivators who would not ordinarily ncquire
hereditary rights, unless it is let in breach of the provisions of the Act.

Then, we have made another provision in this Bill in the- interest of the:
tenante. One: of: the grievsmces and. one of the complaints prevalent all over
India bag been that for the poor and the weak justice is neither cheap nor
speedy. We- have attempted in- this: Bill to make justice both cheap and
speedy for the tenant. We have made a provision that the normslied valorem.
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duties need not be paid by the tenant, or even by the istimrardar—if we have
to provide any fees, we have to provide for both—but only a limited amount
of hs. 2-8-0 has to be paid by him on any application he makes for asserting
hig rights before the confirming court. It is not any long tedious process by
which he has to get justice. The revenue court which examines the facts of
the case would give a decision. We are not providing for a normal process
of appeal becuuse where law courts and lawyers are concerned it is the richer
man ordinarily who is able to get the greater advantage. But we have pro-
vided, in case there might be injustice, that the party concerned would have
the power to ask for the confirmation of the decision arrived at. This confir-
mation also would be by an equally cheap process and an equally speedy
process. We want on the whole that lawyers should as far as possible be re-
quired only in certain specified cases. We have laid down that the lawyers
will appear only in certain important cases, that is, in the confirming court—
not in the lower court. They would appear wherever there is a question of
computation of rent from kind to cash; also wherever there is a question of revis-
ing the rate of rent. They can appear where there is a question ef ejectment
of th: tenants. And they can aléo appear where there is g question of eom-
pensation or penalty to be awarded. @ We have taken care to ree that the
lawyer appears only cr. certain important oecasions so that the administration
of justice in fixing the rights of the parties is both speedy and cheap.

Another important change which we have made and which has been in
operation for the last one year is as regards the rate of rents. Before we tock
up this legislation, a ron-occupancy or hereditary tenant wherever he was had
to pay one-third of the produce as rent. We have reduced that from one-
third to one-fifth. In the case of occupancy tenants where the rent was one-
fourth, we have reduced it to one-sixth. In the case of the cxproprietory
tenants where originally the rent wae two-ninths, that is nearly oae-fourth,
we have reduced it to one-eighth. This is another important direetion in which
we have reduced the burden on the tenant.

Now, in dealing with the Ajmer-Merwara tenancy question snd discussing
a Bill dealing with the rights of the tenant as against the landholder, a question
naturally arises, and that is, why should we not straight off have legislation
eliminating the istimrardar altogether and propose measures on the lines of
the U.P., Bihar or other State legislation dealing with the abplition of the
zamindari. .One practical difticulty with which we are faced in Ajmer-
Merwarg, is that there are almost no records of rights; which tenant has been
cultivating which area for how long is not a matter of record in the
istimrardari area. The result is that if you abolish one party and hand over
land to another party, then it is not clear as to which land is to be transferred
to whom. There has been no proper survey of that area and there has been
Do propsr record-of-rights. We have, therefore, been forced to take this
intermediate step. Especially because, ag I have said, we are trying to wipe
oft the effects of century-old traditions, we felt that we must first have a com-
plete survey and a proper record of rights before we ‘take any -further steps
in this direction. Also, if we introduced s Bill for ‘the abolition of ramindari
probably it would have taken much ‘more time because, es hon. Menibers are
aware in U.P. and Bihar also though legislative enactments have heen passed
or arve about to be passed, it is felt that a considerable time must elapse before
the zamindari gets entirely abolished. As against that, under the provisions
of this Bill we have. laid down :a proeedure under which it will be possible for
a tenant to acquire the ownership rights by paying a certain number of times
the rent hs pays e€very year. Because we were able to put this msasure in
the form of ai Ordinance, for a whole year we ‘were #ble to confer substantial
advantages upon the tenents immediately which ‘may not have been -possible
if we had the bigger measure ‘to pilot through ‘the Legislature or have :it first
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examined. studiéd and reported upon. Therefore, we have taken this first
step, at the same time providing, as will be noticed from clause 40, that it
will be possible for a tenant to liberate himself snd be the biswadar, the
owner, of that area held by him, by paying twelve times the annual rent.

Now, with regard to twelve times the annual rent, it may possibly suggest
itself to some Members that it is a little too high, but the rents which at pre-
sent are being paid or are likely to be paid in Ajmer-Merwara are exceedingly
low. There is a peculiar type of rent cailed bighori which is only about ftwelve
annas to two rupees per acre. Also because, as I said, the two monsoons
don’t propos: to meet over Ajmer-Merwara and very tantalizingly approach
Ajmer-Merwara and retreat, they have left the land in an exceedingly poor
condition and its valuc is very low. So, the provision has been made under
clause 40 for the tenant to acquire the right of ownership by payment of
twelve times the arnual rent.

One difficulty whick has, as I said, come in the way of any bigger step
being taken hereafter is the absence of a record of rights and a proper survey.
We have made a beginning in 1egard to this matter and we were surprised that
when a settlement wa, being made of a limited ares, ag many as 12,000
objections wers raised which showed the uncertainty of information regarding
the rights of the people. I personally feel that if justice is to be done to the
tenants of Ajmer-Merwara, the process of survey and the process of record of
rights will have *o be very much accelerated and it should be possible by
adequate cxpenditure of money and adequate utilization of staff to complete
the survey and record operations quickly, because on that will depent any
other step that may have to be taken.

In brief, these are the main provisions of the Bill. As I said, the question
has been thrashed out threadbare over a large number of meetings cf the
Select Committee by a fairly representative body of Members of this House.
At ths sarue time T car concede that there are certain improvements which the
Bill is susceptible of and in the course of the last few days as well ss on carlier
occasions I have tried to meet the friends who have tabled certain amendments,
and tried to go as far as possible to méet their point of view. Pug my request
would be that since the Bill has been virtually in operation under the force
of circumstances for a year and since it has had a very thorough discussion in
the Select Committee, we might take as little time as possible and place this
Bill on the statute-book because I know the tenants of Ajmer-Merwara have
welcomed this piece of legislation and none will be happier than they if this
Bill could be enacted in as brief a time as possible.

Mr, Chairman: Motion moved:

*‘That the Bill to declare and amend the law relating to agricultural tenancies, record-
of-rights and certain other matters in Ajmer-Merwara, as reported by ths Select Committee,
be taken into consideration.”

8hri Biswanath Das (Orissa): In rising to speak on the motion, T do
realise the difficnlties which my hon. friend the Minister incharge has to face:
the coma and neglect of over a century of the undoubted rights of the tenants
who, as he has very rightly admitted, have been stripped of their age-long,
natural and undoubted rights so well recognised in our smritis and shastras.
The greatest evil that was done to this country by the advent of Pritish was
the gloss that was put by British Jurists, British lawyers and British states-
men over the rights of the people of the village communities on the land. The
whole of Indis wns a prey to this injustice, which has yet been little- undone
by the respectize legislations in the provinces and by judicial decisions in the
long course of time. It is an independent India that could wipe off and undo -
~this injustice. British Government; after the conquest of India, began to .
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declare that they were the masters of the land, that it was they who had to
give righss to the people. They recognised the rights by means of engago-
ments. Those engagements were given either by themselves iy ryotwan
areas or through their agents the gamindars in samindari aress. The result
is that today in India we have above 50 per cent. of the land ryotwari and &
little less than 50 per cent. zamindaris of different denominations either tem-
porarily or permanently settled Estates. This being the positfon, tengncy reform
was the cry in the country ever since I entered public life in 1920. Since then,
we were agitating both for terancy reform and liquidation of zamindasis.

Liquidation of zamindaris was not possible because zamindari is an institu-
tion which was created by the Pritish Government and it could not be wiped
off or effaced or thrown out from the country so long as that Government was
thera.

Shri Ohaliha (Assam): Orissa has been the greatest sufferer.

Shri Biswanath Das: Yes, and Bengal, Assatn, Bihar and U. P. also
although mostly Orissa.

Under these circumstances in the natural course of things one would have
expected my hon friend to come forward with a Bill liquidating the zamindari
system once and for all. We as Congressmen are bound by the Resolutions of
the Congress, whatever the decisions of this House may be. We decided on
the liquidation of zamindaris in 1936 and since then our election programme
and pledge given in 1946 are clear and distinct on this point. We do not want
to have any intermediary between the ryot and the State. This is what is
called the ‘‘natiopalisation of the land”’ and ‘revision of the land revenue policy’
is to follow after the liquidation of the zamindaris.

Plans in this regard have been laid down by a number of institutions after
due enquiry. The first is the Master Plan that was placed before us by the
famous Committee which was constituted by a Resolution of the House,
presided over by no less a person than our honoured leader, Pandit
Jawabarlal Nehru. That Plan is contained in the report of the
National Planning Committee. That Committee made it clear that nitionalisa-
tion of the land in 8ll its aspects should be effected and the land
revenue policy of India should be accordingly revised. Though the National
Planning Committee Report adumbrated this plan, so early as the forties of
this century, and though we have been able to send away Eritish Imperialism
out of India since August 15, 1947, it is to be regretted that today we should
have been here 4o discuss the question of tenancy reform. I know and I
quite realise the difficulties of my hon. friend. T know his troubles, terrible
as they are, in this 1egard. He has to face grave difficulties in regard to food
and also difficulties in carrying on propaganda for growing more food. There-
fore, T can understana his difficulty in attending to these small things-—these
tenancy reforms—in respect of a district like Ajmer-Merwara besides those
responsibilities. But need I impress upon him the difficulties that we our-
selves have to face as ordinary Congress workers? What are We to say before
the country? If so great a leader as my hon. friend. with all the reputation
he has behind him as one of the leading lights of the Congress High Command
and us the Minister of Agriculture, if he were to come before Parliament with
a legislation which would satisfy no one today—probsbly it would have
satisfied people in the vear of grace 1946 or 1_947. but not today—then, what
am T to do? I sympathise with him; I recognise his difficulties. At the same
time, I have a right to ask him to give me light which I can carry to the
people and explain to them, “Well, this is what we have done for vou.
What is there, I ask. that T can take to the people? Let me assure him that
tenancy reform is nothing revolutionary today, because independence bas

Achanged the entire outlook of the country. The time has come when the vested



2458 PARLIAMENTARY DEBATES [1sT APn. 1950
| Shri Biswanath Das]

interests and the landed avistocracy should realise this. 'As the Siva Dhanush
itself felt, on experiencing the touch of the hand of Rama thav its last days
had come, so should the zamindars or istimrardars or whosoever are the middle
classes betwen the ryot and the Stute, come to the coneclusion that liguidation
of samindari or istimrardani is the only goal which iy in the interests of them--
selves as well, as the State and the ryot.

Even under the constitution of 1935, as the Minister in charge of Law and
Order, I had found that this tenancy trouble always took away a good deal of”
tine and attention of the Provincial Government. 1 wag myseif preparing,
even. under the shackles of the constitution of 1935, to throw off the zaminduri -
system, and let me inform the House here that ] had the assurance from the
then Viceroy, Lerd Linlithgow, that he would support my proposul and if -
possible give financial aid to the extent of the compensation by way of loan.
That probably would have been a big thing in those days, busr today it bas
dwindled to insignificance, to nothingness. 1 would appeal therefore to wy
hon. frisnd to think of this aspect. ’

T followed his speech very closely. His difficulties are real. Looking at
the present difliculties, he says: ““What am I to do? 1 have to give immediate
help.”” ‘That ig his position. But I only plead with him and say thut his
officers are not the persons to give him proper advice. Do you know why? It
is not their fault. 1t is the fault of the institution, the methods and the
conditions under which they are working. The trouble is that tbey have no
experience of provincial administration. They do not know how to approach’
a tenancy problem wbich could have very well been rightly approuched and
probably solved by people having experience of provincial adrinigtragion.
That is really the reuson and that explains why so reactionary a Cominissicn
a5 the Simon Commission recommended that these Centrally adminigtered
areas should cease for two reasons:

-+ (i) ‘the officials engaged by the Central Government had no expetience of
provincial adminjstration, and as a result of it, (i) administration became
costly and ineffective. He is taulking of Niji Jot lands or home farm' lands-
but where rnre those farms? I have talked to several istimrardars and [ found
that very few of them had it.

‘Mr, Ohairman: How long more will the hon. Member take to finish . his
speech ?

"An Hon. Member: Five minutes more,

Shri Biswanath Das: No, Sir, longer than five minutes. How
possible to' finish in' ive more minutes?

My. Chairman: 1n that case the House stands ad
Eleven on Monday.
 The House then adjourned till a
the 3rd April, 1950.

is it
journed till a quarter to.

narter to Eleven of the Clock on Momlay-'
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